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COUNCIL OF STATE.
Thursday, 16th March, 1939.

The Council met in the Council Chamber of the Council House at Eleven 
/  f  the dock, the Honourable the Preddent in the Chair.

MEMBERS SWORN:
The Honourable Hr. Astad IMnshaw Gorwala (Nominated 0£SciaJ).
The Honourable Rai Bahadur Lala Nanak Chand (Nominated Non-Official).

QUESTIONS AND ANSWERS.

A t x r a g b  M a b k s  s x c u b e d  b y  I n d ia n s  i n  t h b  O f b n  Co m fm tit iv b  E x a m - 
NATION HBLD FOB TUB ROYAL INDIAN N a VY.

177. T h e  H o n o u b a b lb  M e . N. K. DAS (on behalf of the Honoiu^able 
Mr. B. N. Biyani): (a) Are Government aware of the figures given by Captain 
McQement in Ids report indicating that the average marks secured by Indian 
candidates in the Navy Class is 54 per cent.?

(6) Has the Captain Superintendent remarked this achievement as 
g o ^  ”  lor a public examination ?

(c) Did the late Ccmmander-in-Chief, Sir Philip Chetwode, give an 
assurance that if Government fcund a sufficient numb^ of qualified Indiana 
they would revise the present ratio of Indians and Europeans in the Navy ?

(d) Do Government propofe to revise the present ratio of Indians andi 
Europeans in the Indian Navy ? If not, why not ?

His E x c e l le n c y  the  COMMANDER-in-CJHIEF : (a) Yes.
(6) Yes.
(e) Yes.
(d) The Government of India are not prepared to confine recruitment o f 

Indians for the Royal Indian Navy to the “ DuiFerin ” , which is in no sense a 
naval training college but is designed to equip boys for a career in the mer
chant service. We do, however, obtain a few good naval cadete from this 
source from time to time, and, since the educational standard of the “  DuflFerin 
boys is not sufficiently high to enable them to compete with any chance o f 
success at the open competitive examination conducted by the FedCTal^I^blic 
Service Commiasion, a special examination confined to “ DufiFerin l^ys 
is held annually, and from this, candidates who are of the standard required 
are given cadetships in the Royal Indian Navy. During the years 1934 1938»
eight “ Dufferin boys have been taken into the Royal Indian Navy in this 
way,
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The normal method of recruitment ia the competitive examination con
ducted by the Federal Public Service Commission twice yearly in March and 
October. The results of recent examinations are disappointingly poor. In 
March, 1938, three vacancies in tiie Royal Indian Navy were offered but only
10 cadets applied and of these only two obtained qualifying marks. In Octo
ber, 1938, four vacancies were offered. Only 14 candidates appeared and of 
tiiese none obtained qualifying marks. In the circumstances it is not possible 
for the present to consider increasing the existing ratio.

F aIX  IK NUHBBB OT CANDIDATES OF7BBINO VOB THIS INDIAN MlUTARY
A o a d b h y , D bhba Dmr.

178. T h k  H o n o u r a b l b  Mb. N. K. DAS (on behalf of the Honourable 
Dfr. B. K. B ^ n i ) : Has there been a faU in the number of candidates offer
ing for the Ufilitary Academy ? I f so, have Government examined the causes ?

His Exobllbnoy tu b  COMMANDER-in-CHIEF : Yes. There has 
been a marked fall in recent years. Government, however, have the matter 
«onstantly under review, and. as announced in a Press Note of the 11th Jan- 
xiary, 1939, a committee has been appointed which will examine this question 
Among others.

I
REFOBT of TH* CHATfXBLD ComnTTBB.

179. Thb HoirouBABLB Mb. N. K. DAS (on behalf of the Honourable 
Mr. B. N. Biyaoi) : (a) Haa the Chatfield Committee submitted its Reports 
to  the British Government ?

(6) Do Oovernraent propose to publish the Report officially ?
(c) Do Government propose to take the opinion of the Central Legisla

ture and Provincial GovDrnments before ta ld^  any iwjtion on the recom- 
mendotioos o f the CoBunittee ? . '

H is  E i o b l l b n o y  t h b  COMMANDER-in-CHIEF : (a) Yes.
<b) No.
(c) No.

M b o h a n is a t io n .

180. T h b  HoHomiABUi M b . N. K. DAS : Will Govemment state how 
many units of the Army in India will be mechanised during the next year 
(1930-40) giving the names of the British and Indian unit-s proposed to tie 
meohanised.

His E x o b u a h c t  t h b  COMMANDER-in-CHIEF : The 5th Field 
fiefipment, Royal Artillery, is tiie only unit for idiich funds for meo^nization 
Ikave been allotted doriog the financial year 1939-40. A scheme for mechaniz
ing farther vnitB during that financial year is still under consideration but no 
«oadasions have yet b m  reached.

T h b  H o n o u b a b ij i  Mb. N. K. DAS : Is the unit referred to an Indian 
unit or a British unit ?

H is  E x c b l l b n c t  t h b  COMMANDER-in-CHIEF : British.
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R a i l w a y  Co n o b ssio n s  a d m is s ib l e  to  B b it is h  O f f io e e s  a n d  B r it is h  O t h e b  
B a ^ k s  w h e n  t r a v e l l in g  b y  r a il ,

181. T h e  H onourable  R ai B a h a du r  S R I NARAIN MAHTHA (on 
behalf o f the Honourable Raja Yuveraj Datta Singh): (a) Are British offioeara 
^nd soldiers by purchasing tickets for the lower class entitled to travel on 
railways in a higher class ?

(6) Is this privilege granted to Indian officers and soldiers also ? If not 
why not ?

His E x c e l l e n o y  t h e  COMMANDER-in-CHIEF : (a) No, but the 
majority of the personnel of the Dafence Service? are entitled to reduced fares 
and other concessions when travelling by rail on duty or at their own expanse. 
These concessions are laid down in Appendix B to the Military Traffic Rules, 
a copy of which is in the Library of the House.

(6) The reply to the first part is in the affirmative. The second part 
does not, therefore, arise.

I n d ia n  A ir  F o r c e .

182. T h e  H onourable  R a i B ah a d u r  SRI NARAIN M A H T H A  (on 
behalf of the Honourable Raja Yuveraj Datta Singh): (a) Will Government 
state the strength of the Indian Air Force ?

(6) How do the Indian Air Force compare with the air force of other 
nations in the matter of (i) number, (ii) equipment and (Hi) salaries ?

His E x o e l l e n o y  t h e  COMMANDER-in-CHIEF : (a) I refer the Honour
able Member to the Return showing the actual strength of the Army and 
Royal Air Force in India a copy of which is in the Library.

(b) Such infonnation regarding the air forces of other nations as is 
publicly available is contained in the League of Nations Armament Year 
Book, a copy of which is in the Library of the House.

R e c o m m e n d a t io n s  o f  t h e  Oh a t f ie l d  CoM M irrEK .

183. T h e  H o n o u r a b l e  R a i B a h a d u r  SRI NARAIN MAHTHA (on
behalf of the Honourable Raja Yuveraj Datta Singh): (a) Will (Government
state the main recommendations of the Chatfield Committee ?

(6) Will the Report be published ?

His E xcellen c y  the  COMMANDER-in-CHIEF : (a) and (6). The 
Report of the Chatfield Committee is a confidential document and will not be 
published.

O rd e rs  is su e d  b y  t h e  D is t r i c t  S u p e r in te n d e n t  o f  P o lic e , Ajtmer-M br-
WARA, FOR a p p l ic a t io n  FOR A XilCBNOE TO HOLD A M e ETTNO OF THE
Ja ip u r  Sa t y a q r a h a  S a h a i k  Sa m it i  in  t h e  N a y a  B a z a r  Ch o p e r .

184. T h e  H o n o u r a b le  Mr. N. K . DAS (on behalf of the Honourable
Mr. B. N. Biyani): (a) Has the District Superintendent of PoUce, Ajmer-
Merwara, asked Shri Sundarlal Garg, the convener of the “  Jaipur Satyagraha 
Sahaik Samiti ** to apply for a licence for holding a meeting in the Naya Bazar 
<̂ hoper on the 1st March, 1939 ? ^

QUESTIONS AND ANSW ERS. ' 6 2 3
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(6) Have meetings generally been held in Naya Bazar Choper ?
(c) Were meetings in 1930-31 Satyagraha days held at that place ?
(d) Was any permission required up till now for holding meetings at that 

place ?
(e) If not, will (Jovernment state why restrictions were placed for 

holding the meeting referred to in part (a) ?
(/) Do Government propose to allow in future the holdiqg of meetings at 

that place as usual without any restrictions ?
T h e  HoNOUitABUE Mr. F. H. PUCKLE: (a) Yes.
(6) The Naya Bazar Choper is not a usual place for meetings though meet* 

ings have oceasionally, it is understood, been held there.
(c) Some meetings took place in the Naya Basar Oioper in 1930-31.
(d) No.
(e) The reasons underlying the order under section 30(2) of the Police* 

Act were as follows :
The 1st of March, 1939, coiresponded to the 9th Muharram. Informa

tion reached the Superintendent of Police on the 28th of February that it was 
proposed by the Jaipur Satyagraha S?.yathi Samiti to hold a meeting in the 
Naya Bazar Choper on the night of the 1st March in order to observe “  Pea
sants, Day As several Tazia processions were timed to pass through the 
Naya B a ^  Choper between the hours of 8 and 10-30 p .m . on that night the 
Superintendent considered that if the meeting were held during those hour» 
a serious clash would almost certainly ensue, which the police would be unable 
to control and that a very serious situation might develop. The Supmnten- 
dent accordingly with the concurrence of the District Magistrate issued a 
notice under section 30(2) of the Police Act to Mr. Sunder Lai (3arg.

(/) Ordinarily no restrictions of any kind arê  imposed upon the holding 
of meetings in the Naya Bazar Choper, but no guarantee can be given that 
restricti(Hi8 will not be imposed, should, as on this occasion, the necessity 
of preserving the peace require such a course.

P b t it io k s  o f  M b s s b s . N a b s in o d a s  a n d  KBisHNAooPAii G a b o  p b a y in o  fob

BEMOVAL OF DISQTJAIIFIOATIOH tN CONNBOnON WITH E l BOTION TO THB
Ajmeb MujaciFAi. Comhittbb.
185. The Honoubablb Mb. N. K. DAS (on behalf of the Honourable 

Mr. B. N. Biyani): (a) Did Mr. Narsinghdas, son of Mr. Hariram and 
Mr. Krishnagopal Garg, son of Mr. Chhitarmal, both residents of Ajmer» peti
tion to the Governor General in Council on 7th October, 1937, for the removal 
o f disqualification for election to the Municipal Committee ?

(6) Has not the disqualification been removed yet ?
(e) Will Government state the reasons for the delay ?
(d) Do Government propose to remove thefdisqualification immediately 

in view of the impending municipal elections at Ajmer ?

The Honoubablb Kunwab Sib JA(;DI8H PRASAD: (a) Yes.
(6), (c) and (d). Orders removing the disqualification of Mr. Krishnagopal 

Oarg and rejecting the petition of Mr. Narsinghdas have already issued.
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USB OF THK T e EVOB T o WN H a LL, A j MEB, FOE CBETAIN PUBLIO MEETINGS.

186. T h e  H o n o u b a b l e  Mb. N. K. DAS (on behalf of the Honourable 
Mr. B. N. Biyani): (a) Are Government aware that the use of the Trevor 
Town Hall for a public meeting on the 23rd February, 1939, was refused by 
the Chairman of the Municipal Committee of Ajmer to Sj t. Krishna GopalGarg ?

(6) Did the Chairman in hin letter to Shri Garg write that he had been 
•definitely instructed not to permit the use of the Hall ?

(c) Will Government state as to who this instructing authority is ?
(d) Why was the permission refused ?
(e) Is the refusal in conformity with the rules laid down by the Municipal 

•Committee for the use of the Hall ?
(/) If so, imder what rules ?
(g) Was the same Hall allowed to be used some days back for a public 

meeting to give a send off to Shri Chandkaranji Sharda who was going to lead 
the Satyagraha in the Hyderabad State ?

(A) Why was the use of the Hall refused for the meeting to be held on 
24th FebruaT3\ 1939, to welcome Seth Shriniwas Bagarka of Bombay ?

T h e  H o n o u b a b l e  K u n w a b  Si b  JAGDISH PRASAD: (a) to (A). T he  
information required by the Honourable Member has been called for and will 
'be laid on the table of the House in due course.

B e a w a b  M xtnxcipal Co h m it t b e .

187. T h e  H o n o u b a b l e  M b . N. K. DAS (on behalf of the Honourable
Mr. B. N. Biyani): (a) Are Government aware that the six elected members
of the Beawar Munioipal Committee have tendered their resignations on the 
6th February, 1939 ?

(6) Were these resignations tendered as a protest against the mis* 
management of the Municipal Committee under the nominate President and 
the interference of the Chief Commissioner in the municipal administration ?

(c) If so, what steps do Government propose to take to remove the 
grievances of the elect^ members ?

(d) Do Government propose to allow the Municipal Committee to elect 
its own President ? If not, why not ?

T h e  H o n o u b a b l e  K u n w a b  Si b  JAGDISH PRASAD : (a) Yes.

(6) It is understood that the reason for the resignations given by the 
membm was alleged mismanagement.

(c) Government have no reason to believe that the allegations are well 
founded.

(d) The right of the Mimioipal Committee to elect their own Chairman 
will be restored when the local authorities are satisfied that the circumstances 
would justify such a step.

P a b c e l  O f bio e  a t  N e w  D e l h i R a i l w a y  St a t io n , N. W. R .

188. T h e  H o n o u b a b l e  M b  N. K. DAS (on behalf of the Honourable 
Mr. B, N. Biyani): (a) With reference to my question No. 89̂  (6) on the 18th 
February, 1939, in this House regar^ng the number of clerks in charge of the
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delivering and receiving work of the parcels at New Delhi Railway Station*' 
whether after the IBth February some ohanges in the duty hourB of the olerks 
have been made without increasing the number of olerks ?

(6) Is a clerk required to attend more than ten (parcel, mail and 
express) trains in his duty time of eight hours and whether the timings of 
trains, specially in the morning, give scarcely 15 minutes interval between the 
departure of the first and arrival of the second train ?

(c) I f §o, who books the luggage of the passengers and remains in charge 
of the office when the clerk is required to remain at the platform before  ̂
at and after the hour of airival of the trains ?

(d) Are the clerks required to work for double than their duty houra 
to complete their work ?

(e) Do Government propose to appoint at an early date more clerks 
to enable the Parcel Office staff to discharge its duty efficiently without any 
overwork ? If not, why not ?

The Honottkablb Sm GUTHRIE RUSSELL: (a) Yes.
(b) No . The Assistant Parcel Clerk on duty from 16 to 24 hours attends

10 trains, but he is asfiisted by another Parcel Clerk on duty from 13 to 18 hours. 
The booking of parcels closes at 17 hours, and during the 24 hours, there arê  
only two* occasions on which the intervals between trains are less than 15- 
minutes.

(c) The Parcel Clerks or clerk on duty.
(d) No such representation has been made by the staff.
(€) Gov^nment understand that the Administration is giving the matter 

further consideration.

AMENDBIENT o f  t h e  FBDERilL PABT OF THE OOYERNMKNT OF InDIA ACT.

189. The Hokousable Mb.G. S. MOTILAL (on behalf of the Honourable 
Mr. M. N. Dalai): Will Government state whether they have made, or are 
contemplating to make, any recommendation to the Britisli Government 
to modify the Government of India Act, 1936—

(а) so as to make the representation of the Indian States in the Federal
Legislature by election, rather than by nomination by the 
Princes, as provided in the Government of India Act, 1935 ;

(б) so as to bring the Departments of the Government of India
excluded from Tninisterial responsibility by the Government 
of India Act, 1935, within the purview of the responsibility 
of the Federal Mnisters ;

(c) so as to eliminate the vast margin of discretionary powers given to-
the Governor General under that A ct; and

(d) so as to delete the provisions of the Government of India Act, 1935,
contained in Chapter III, Part I\, sections 111 to 121 of the 
Government of India Act, 1935, relating to discnmination 
against non-Indians in mattm of trade and enterprise ?

The Honoitbablb KtnrwAR Sir JAGDI8H PRASAD : (a) to (d). The* 
answer is in the negative. •
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Salar y  T a x  an d  Petrol Ta x  in  the  U n it e d  Pbo vin c es .

190. T h e  H onourable  B a i Ba h a d u r  SRI NARAIN MAHTHA (on 
behalf of the Honourable Raja Yuveraj Datta Singh): Will Government 
state whether they were consulted by the United Provinces Government 
regarding the imposition of their recent salary and motor spirit taxation ?

T h e H onourable M r . A. J. RAISMAN: No, they were not.

L osses suffered  b y  In d ia n s  on account of the  B urm a  R io t s .

191. T h e  H onourable  R at B a h a du r  SRI NARAIN MAHTHA (on
behalf of the Honourable Raja Yuveraj Datta Singh): Will Government
state if it proposes to tax the Burma Government for the loss occasioned to 
the life and property of Indians during the recent riots which happened 
there ?

T h e  H onourable  K u n w a r  Sir  JAGDISH PRASAD : The Honourable 
Member is presumably referring to the question of compensation for losses 
sustained by Indians during the recent riots in Burma. This question i» 
under correspondence with His Majesty’s Government.

• K e n y a  H ig h la n d s .

192. T h e  H onourable  R ai B a h a d u r  SRI NARAIN MAHTHA (on 
behalf of the Honourable Raja Yuveraj Datta Singh): Do Government 
propose further to press the claims of the Indian settlers in Kenya regarding 
the apportionment of the lands in Kenya Highlands which is obviously pre
judicial to the British Indian subjects as preference to the non-British sub
jects of the European race has been given ?

T h e  H onourable  K u n w a r  Sir  JAGDISH PRASAD: The attention 
of the Honourable Member is invited to the concluding portion of the Pres& 
Communique issued on the 24th February, 1939.
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STANDING COMMITTEE FOR ROADS, 1939-40.
T he  H onourable  Mr. SHAVAX A. LAL (Nominated Official) : Sir, 

I move :
“ That tlii« Council do procood to the oIe<;iioii, iii such maimer as the Honourable the 

President may direct, of throe Members to serve on the Standing Committee for Roads 
which will be oonstitiited to advise the Governor General in Council in the Administration 
f)f the Road Fun(i during the finanoial year 1939-40.

The Motion was adopts.
T he  H onourable  the  PRESIDENT: With reference to the Motion 

which has just been adopts by the Council, I have to announce that nomina
tions to the Committee will be received by the Secretary up to 11 a .m . on Wed
nesday, the 22nd March, 1939, and the date of election, if necessary, will be 
announced later.

STANDING COMMITTEE FOR THE LABOUR DEPARTMENT.
The H o n o u r a b LB t h b  PRESIDENT : With i^erence to the announce

ment made by me oti the 7th March, regarding nominations to the three Com
mittees, I have to announce that the following Honourable Members have;



[Mr. President.]
baen nominated for eleotion to the Standing Committee to advise on subjects 
with which the Labour Department is concerned:

1. The Honourable Sir Ramunni Menon.
2. The Honourable Mr. N. K. Das.
3. The Honourable Mr. V. V. Kalikar.

There are three candidates for two seats and an eleotion will be necessary. 
The date of eleotion will be announced later.
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STANDING OO.MMITTEE t'OR THE DEPARTMENT OP COMMERCE.
The H onourabls thk PRESIDENT; The following Honourable Mem

bers have been nominated for election to the Standing Committee to advise 
on subjeets in the Department of Commeroe;.

1. The Honourable Mr. G. S. Motflal.
2. The Honourable Rai Bahadur Sri Narain Mahtha.

There are two candidates for two seats and I declare them duly elected.

STANDING OOMMirrEE ON EMIGRATION.

Thk H onocbabue the PRESIDENT; The following Honourable 
Members have been nominated for eleotion to the Standing Committee on Emi
gration :

1. The Honourable Rai Bahadur K. Govindachari.
2. The Honourable Saiyed Mohamed Padshah Sahib Bahadur.
3. The Honourable Mr. Ramadas Puitulur
4. The Honourable Pandit Hirday Nath Kunzru.
5. The Honourable Rai Bahadur Lala Ram Saran Das.

There are five candidates for four seats and an eleotion will be necessary. 
The date of election will be announced later.

RESOLUTION BE KENYA (HIGHLANDS) ORDER-IN-CODNCIL.

T he HoiroiTBABUE Pandit HIRDAY NATH KUNZRU (United Provinces 
l^orthem : Non-Muhammadan): Mr. President, I beg to move :

That this Ootmoil reoommwids to the Qovornor Qeoeral in OoanoU to convey to His 
Qoverament in the United K in g d ^  the feelingt of indignation and reeentment 

witti whioh the Kenya (HighUmda) Order-in-Ooonoil, which involves diearimination against 
Indians, has been reoeived in this country.** *

Sir, the position of Indians in Kenya has been the subject of discussion in 
the Central I^j^ature more than once daring the last 20 years. The questioR 
of the issue of an Order-in-Gouncil demarcatiim the boundaries of the High
lands and making the transfer of lands to non-Europeans there impossible has 
formed the subject of Resolutions twice in this House during the last four years. 
It is not necessary for me therefore to go at length into the history of this 
question, but I shall draw the attention of the Council to the most important



iandmarkB in the development of thi8 question, 80 that they may know what 
are the stages by which the prosent position has been reached and how the 
Inflian position has steadily deteriorated in Kenya.

Till 1902, Sir, there was no discrimination of any kind against Indians. 
Indeed, Indians were treated till then with something of the consideration due 
to pioneers. Till 1900 thore were only few European settlers in Kenya, but, 
as the White Paper of 1923 points out, the encouragement of their emigra
tion into the country as a matter of x>olicy may be dat«d from 1902. From 
that time the influx of European settlers increased steadily. The policy of 
the reservation of the Highlands for Europeans was definitely laid down by 
the Earl of Elgin, then Secretary of State for the Colonics, in 1908. This 
shows, Sir, that the completion of the Uganda Railway was practically the 
undoing of the Indian residents there, 'niis railway, which had been built 
by IncUan labour, by making communications in Kenya easier than they 
wore before, tended to promote European settlement and to encourage 
X>olicies virtually discriminating against Indians. When European immigra
tion increased, a Commission was appointed to find out what land was suited 
ibr Eiurjpean settlement. This Commission reported in 1906 and since then 
His Majesty’s Government have consistently lollowd the policy of not allow
ing tranter of land to Indians in the Highlands.

At first, Sir, it appears that no restriction was placofl on the sale of land 
iicquired by Europeans to Indians. Indeed, it seems that, even after the war, 
some land acquired by soldier settlers imder the soldier settlement scheme was 
allowed to b© transferred to Indians. At any rate, Indians thought till the 
issue of the White Paper in 1923 that Lord Elgin’s policy of 1906 and 1908 
related only to the initial purchase of land and not to its subsequent sale. 
The White Paper, however, laid down the policy that neither any sale nor any 
subsequent transfer of land to non-Europeans could be allowed. This caused 
a great deal of resentment in India. The Govermnent of India did what they 
could to press Indian claims on the attention of His Majesty’s Government, 
but notwithstanding the backing that the Kenya Indians received both from 
the people and the Government of India, their claims were ignored by His 
Majesty’s Government who adhered to their policy of according a preferential 
position to Europeans in the area known as the Highlands. The situation 
remained unchanged till a Commission known as the Kenya Land Commission 
NN as appointed in 1932 to make a full and authoritative inquiry into “  the needs 
of the native population, present and prospective, with respect to land, whether 
to be held on tribal or on individual tenure Ovidng to the ^easiness pre
vailing amongst the natives, it was thought necessary by His Majesty’s Govern
ment to determine how much land was needed by the Europeans and how much 
oould be placed at the disposal of the natives, so that the anxiety of the latter 
with regard to their future might be removed or allayed as far as possible. 
Now, one of the terms of reference of this Commission to determine the 
nrea in which Europeans were to occupy a privileged positî >n, and it was 
subsequently explained that the words “ privileged position ” meant the right 
of the Europeans alone to purchase lands in the Highlands and the prohibition 
against the acquisition of land in any mann er by members of any other nationa- 
^ty. This Commission which was appointed, as I have already pointed oat, 
primarily to find out what areas should be j)em!anently reserved for the natives, 
went beyond it« terms of reference and rei'ommended that the area demarcated 
by them should be declared to be a European reserve and that its boundaries

“  diould be safeguarded by an Order-in-Couiioil so that the European community may 
have the same measure o f eeourity in reirard to land as we have recommended for the 
onativeg
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[Pandit Hirday Nath Kunzni.]
It w as not the function of the Commission to make any such recommendation. 
Notwithstanding this fact, however, we find that His Majesty’s Govermnent 
doelared their readiness to aeeept the view put forw :• n] by the ('ommisaion.

The Report of the rommission was published in the t*eginning of 1934. 
It natiu'ally ereateil great resentir.ent in Kenya and in tliis country. Ow ing to 
the repreaentatioiiH made on behalf of the Kenya Indians by the Government of 
India ami the support which the Kenya Indians received from j^ople in this 
country, the issue of an Orclcr-in-Council ren>ained in abeyance for four 3̂ ears, 
or to speak raore correctly, discussionH went on till the ( lose of last year in 
order to find out whether it was ]K>ssible to discover any method which u ould

S*ve satisfaction'to tlie Indian settlers in Kenya. Unfortunately, however, 
is Majesty’s Government declined to change their policy in the slight̂ ŝt 

degree and have issued now an Ordcr-in-Council >vhich puts Indians at a s 'rious 
di^vantage as ‘ ompare<l with the Europeans.

It was feared, Sir, formerly that the Order-in-Council would in terms dis
criminate against Indians in regard to the purchase of land in the Highlands. 
That, be it said to the credit of the Government of India, backed up by public 
opinion here, has not happened. But, taking the Order-in-Council as a whole, 
it seems to me that neither the (Government of India nor the people of this 
ooiuitry can congratulate themselves ou the issue of their endeavours. The 
Government of India have stated in their Conmiunique that the Order-in- 
Council, as it is noŵ  worded, merely continues the previous administrative prac
tice. There are, however, two or three points which Honourable Members 
ought to bear in mind in this connection. Th<* tirat point is that although the 
Oider-in-Council does not apparently make any change in the previous policy 
and does not impose any statutory prohibition cm the ))urchase of land by 
Indians in the Highlands, it is a reinforcement of the demand of the Europeans 
for the reservation of the Highlands completely for them. Why has the Order- 
in-Council been Lssiiefi ? So long the rights of the Europeans have not been 
prejudiced although even the boundary of the HighkimU was not d<?marcated. 
Therefore, it seems to me that even though the Order-in-Council dow not discri
minate against Indians as such, the mere fact that it has bwn issuexl makes the 
position of the Indians worse than it was before. Its \tMUc is a recognition of 
the racial principle that tlie Europeans have; been (ion tend ing for all these 
years. The second thing to be borne in mind in this conncction is that the 
area of the land rest'rved for Eim)j^ans has Ix^n incn :ise<i from about ll,()00 
square miles to about 16,5(X) square miles. That is, there will be nearly 6,(X)t) 
square miles more of land in the Highlands in which the Europeans will enjoy 
a preferential position. The third point which I would bruig to the notice 
of the Council that in the area set apart for Europeans where Indians 
poBsees a small amount of land they w ill have only the right to sell the land 
they possess to Europeans. But once they have parted with it they will lose 
the right of acquiring it again from the Europeans. You see thus that the 
scope of the old policy of administrative discrimination against Indians has 
becii increased and that a dangerous reciognition has been given to the racial 
principle in regard to the acquisition of land in the Uiglilands. These are, 
Sir, the princip^ featiu*es of the Kenya (Highlands) Order-in-Council which has 
justly bwn the subject of censure in another House, and which has crea ted  so 
much resentment throughout the country.

I have 80 far dealt only with those features o f the Kenya (HighlandB) Order 
in-Coonoil which add to the disabilities already imposed on Indiaiis. But- 
thefe is another serious feature o f it which it is necessary that the CounoiP
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eliould know. This Order provideH for the establishment of a Highlands 
Board which m to oonsist of two officials, another person nominated by the 
Governor and four persons appointed from timie to time by a majority of the 
European elected members of the Legislative Council of Kenya. Its function 
will be “ to protect the interests of the inhabitants of the Highlands in the land 
situate in the Highlands and to advise the Governor in all matters relating 
to the disposition of land within the Highlands The first thing which deser
ves notice in this connection is the constitution of the Board on which the 
elected representatives of the Europeans will be in a majority. The land in 
the Highlands is to be administered by this Board on which there will be a 
majority of those very persons whose conduct has repeatedly given cause for 
complaint to Indians in Kenya. The second thing is that the advice of the 
Board has to be sought whenever the question of the disposition of land in the 
Highlands arises. Hitherto, at any rate theoretically, it was possible for the 
Governor to aDow an Indian to acquire land either directly from the Govern
ment or by purchase from a European. Although legally the position remainŝ  
imaltered, it will be easily appreciated that the necessity for seeking the 
advice of the Board in futiure in such matters will increase the difficulties o f  
Indians. Indeed, it lowers the position of the Indian community and gives 
the European community a higher status than it has possessed hitherto. 
Again, the first function of the Board to which I drew attention, namely, to 
protect the interests of the inhabitants of the Highlands in the land which is 
situate in the Highlands, has credited great anxiety in Kenya. These words 
have been held to mean that the Highlands Board will have the right practi- 
call\' of administering the Highlands. I do not know whether this interpre
tation is correct. I would therefore ask niy Honourable friend Kunwar Sir 
Jagdi.sh Pratsiid to elucidate the position. Is the Highlands Board to be con
cerned only with the making of recommendations with regard to the dispo
sition of land and its proper development or is it to have a share with the 
Government in the management of the Highlands ( Is it to enjoy a sort of 
responsible government in this territory where all the other sections of the 
population will be directly or indirectly under it̂ ? control ? Sir, the cumula
tive effec't of the provisions to which I have drawn attention ^̂ iIl be to in
crease the power of the Eurof>ean community and to bring it a step nearer to 
that self-govenmient which has been it̂  aim for 20 years, b̂ ut which has been 
turned dô >n by successive Governments, both Labour and Conservative.

Mr. President, I have given the salient fact-s in connection with the 
j)osition of my countrymen in Kenya. The story I need not say is not credit
able to England. We are called citizens of the Empire, yet we are being discri
minated against even in t/t̂ rritories for the administration of which His Majesty’s 
Government ai*e directly responsible. And this discrimination is not exercised 
in favour of European British subjects only. Europeans coming even from 
those countries which entertain no friendly sentiments towards Britishers will 
enjoy more privileged positions than the Indian. Yet we are called upon to 
defend the Empire in times of danger. His Majesty’s Government are now 
trying to settle Jews in Kenya and British Guiana. They are friends of justice 
ftnd appeasement everywhere except in re^ons which they directly admmister.
I have every sympathy with the Jews in their present plight. Humamty 
demands that they should receive all the help that is possible from the civiliz^ 
worW. The shocking treatment which they have received in certain 
oountriee is a sad reminder to us that we are little removed from barbarism, 
notwithstanding our vaunted civilisation. But the faot remains that His 
Majesty*® Government today are more anxious to aflford protection to thosê
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[Pandit Hirday Nath Kunzru.]
-who are aliens than to those who are citizens of their own Empire and who hare 
l)efriended it repeat^ly in times of danger.

Sir, contigaouB to Kenya is another territory known as Tanganjdka which 
is governed by England under a mandate held from the Lea^e of Nations. 
In Kenya Inmans are discriminated against directly or indirectly. In the 
iieighbom îng Colony of Tanganyika on the other harid.it is impossible to 
exercise ai\y discrimination against any race in the matter of the acquisition 
of land or the pursuit of any occupation or profession. In Tangan^^a too 
there are high lands in various parts of the country, but fortunately the Lea^e 
o f Nations mandate has hitherto protected us from those disabilities which 
have been our portion in Kenya diu*ing the last 30 years. Sir, when the Round 
'Table Conference was going on His Majesty’s Government were deeply anxious 
that European subjects should not be discriminated against anywhere in 
India. They used the word discrimination ” , but it seems to me that their 
polic}’̂ was to prevent Indians from enjoying the position to which they are 
entitled in their own country in economic matters. This Government which 
has been responsible for placing serious restrictions on our constitutional 
powers concerning the development of our economic resoiu‘ces is now following 
a policy of pure racial discrimination in one of those Colonies which do not 
-enjoy Dominion status as yet but are administered directly under the Crown. 
What is the justification for this policy which is being pursued ? What is 
the justification for placing Indians at a disadvantage even as against 
Europ^ns aliens ? The effect of this policy on the country at large cannot but 
be obvious to His Majesty's Government. Obviously they think that whatever 
the resentment that their policy might create in India they are strong enough 
to keep India down by force. They are unfortunately right as things stand at 
the present time, but they may not always remain as they are and patient 
though we have been all these years there is a limit even to our patience. 
I coi^ess, Sir, that I feel so strongly on this subject that if it were in our power 
to retaliate in the slightest degree against England, notwithstanding the 
dangers that we might run thereby, I would unhesitatingly vote for such a 
policy. His Majesty’s Government have heaped humiliations on us in so 
many parts of the world and have been the means of lowering our position to 
^uch an extent outride the Britidi Empire that our connection with the British 
Empire might well be regarded by some as a yoke and an indignity to be got 
rid of at the earliest possible moment. We are not at the moment in a |X)si- 
tion to carry out such a threat. But it must be understood that every step 
taken by ffis Majesty’s Government in the direction which they have been 
following during the last 20 years is alienating Indian sympathies from them 
«nd that they will soon have to face the day of reckomng. Meanwhile, Sir, 
bH that we can do is to protest, and protect energetically, against the policy 
<if His Majesty’s Government. The Government of Indiisi, Sir, in the paut 
have done iwliat they could to protect Indian interests eaod have on the whole 
*made the Indian standpoint their own. They ha^e twice accepted Resolutions 
o i  protest against the policy of His Majesty’s Government in this Council. 
I trust that they will forwa^ the present Resolutioa also to His Majesty's 

'Government with their approval and tell them that they are running a danger 
which it would not be prudent for them to ignore.

T h k  H o n o u r a b l e  Mr. V . V. KALIK.VR (Central Provinces: General): 
Sir, if an impartial historian were to write the hist<»'y of the events in Kenya 
in  connection with the Indian settlers there, he would have to oome to the 
•oooclusion that the history of British rule in Kenya is a history of broken

4 3 2  COUNCIL OF STATE, [16th M aboh 1989.



pledges. Sir, the House knows that the Indian settlers developed the land in* 
Kenya iind until 1902 there was no racial discrimination actually observed by 
the Government there. In 1902 when the Indian settlers there apprehended 
that there was a move on the part of Eurdpean settlers to bring {M*essure on the 
Government there to make discrimination about the occupation of the High
lands, they petitioned to the Deputy Commissioner and the Deputy Commis
sioner then said that they were wrong in holding the view that His Majesty ’s 
Government had any idea of making any discrimination. I shall read the 
exact sentence from the letter which the Indian Association at Nairobi received 
from the Deputy Commissioner. He said :

** You are in error in suppoBing that the Qovemment has any intention of drawing a 
distinction between Europeans and Indians so far as the rights of mining, settling and 
acquiring land are concerned .

This letter contained definite assiu*ances that the Europeans and Indians will 
be treated on an equal footing. But this assurance was revoked within foiu* 
years. In 1906 a Commission under the Chairmanship of Lord Delamere was 
appointed to investigate the rights of Europeans and Indians and that Com
mission reported that land in certain areas should be reserved for European 
white settlers. So, according to this Commission for administrative convenience 
this point was decided so that the European settlers should have lands in the 
Highlands ; but then so far as the transfer of lands were concerned, Indians 
were not forbidden to take transfer of lands from Europeans. Then, this 
administrative convenience developed further in an administrative policy. 
This recommendation of that Commission was accepted at that time by the 
Colonial Office on the ground of administrative convenience. But since then 
Lord Elgin in his Despatch stated that—

With regard to the grant of land to Indians it is not consistent with the view of His 
Majesty^s Government to impom legal restriction on any particular section of the com
munity, but as a matter of administFaiive convenience grant should not be mcMle to Indians 
in the Highlands area

After that the CVown I^ands Ordinance was passed in 1916 which enacted amoiog 
other things that the Governor could veto any transfer of land in the Highlands 
between different races. This policy was confirmed by His Majesty’s Govern
ment in 1923 and at that time, Sir, the Government of India and the Indians in 
Kenya protested against this Despatch and the Government of India reserved 
to themselves the right to re-open the question at the proper time. Further, on 
these European white settlers, not being satisfied with this administrative con
venience and administrative policy, organised a movement and the ultimate 
effect of the movement was the appointment of the Commission in 1932. As 
has been pointed out so ably by my Honourable friend Mr. Kimzru today, the 
Commission went beyond its terms of reference and recommended that an 
Order-in-Council be passed reserving the Highlands for Europeans and for
bidding any Indians to take any transfer of land from European settlers who 
wanted to leave the Highlandi? and go somewhere else. After that, we find 
that the Colonial Office accepted the recommendation of this Commission, 
though the Law Officers of the Crown in Eni l̂and thought that the Commission 
has gone beyond the terms of reference. Further, Sir, when they found that an 

, ^ Order-in-Council was not being issued earlier, the
Europeans n.oved a Resolution in the Kenya Council 

that the recommendation of the Land Commission should be given effect to and 
an Order-in-Coimcil should be passed. Even at that time, Sir, the Colonial Gov
ernment gave us and the Indians in Kenya to understand that there would not 
be any legal restriction so far as the transfer of land to Indians was concerned^
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[Mr, V, V. Kalikar.]
And then, Sir, the present Order-in-Counoil coinoe. The perBonnel of the 
Board which has been created iinder the Order-in-Council has been stated to 
the House today and I will only read one section—section 5 of the Order*in- 
^Council—which deals with this matter.

“ The function of the Board shall be—

(а) to prrHect the interests of the inhabitants of the Highlands in the land sittiated
m the Highlands and in particular to make representations to the Ck>vernor 
when, in the opinion of the Board, anything in relation to the administratton, 
management, development or control of the land in the Highlands is not 
in the best interests of the inhabitants of the Highlands ;

(б) to give or withhold its consent in all matters in which its consent is required
by any Ordinance for the time being in force in the colony ;

(c) to advise the Governor in all matters relatii\g to the disposition of land within 
the Highlands.

And the €k)vemor shall consult the Board in all such matt ers as are referred to in para- 
«ra p h (c )” . •

The inhabitants in the Highlands are not Europeans only. Tliere are Africans 
^ d  Indians as well and all of them are to be under the protection of the 
Board. Hitherto the Governor had the power to veto any transfer of land in 
the Highlands between difTerent races. Apparently the Order-in-Council 
takes away the power of the Govenior and makes the Highlands Board an all
powerful entity without whose consent the Governor has no jx>wer to do any
thing.

Sir, what is the position us under the Qrder-in-Council of the Indians in 
Kenya now ? If I may say so, Sir, the position of the Indians in Kenya is 
worse than that of the Jews in Germany. In Germany, Sir, the Jews \iiere 
asked to live in concentration camps and ghettos. In Kenya oiu* nationals 
are asked to live in those low lands \i hich are barren and rocky in s}ute of the 
fact that our nationals have developed Kenya and brought it to its present 
state. Sir, a gentleman, Mr. Leonard Barnes, who had some connection with 
the Colonial Office and who is exjiected to know the colonial question in its 
prop^ perspective, said about the colonial problem at the Fourth Session of 
the National Peace Congress in London :

India^ under the new oonstitution or the old, was not self>goveming in any 
sense which would be aoceptaUe in, say Kenya, and was obliged to see its resouroes used to 
support the policies of the British Qovemment **.

It is needless far me to 5iay, Sir, that Mr. Bames is perfectly right in his 
remarks. The authorities in the Colonies and Dominions know p^ectly well 
that Indians in their own country do not enjoy self-government and therefore 
it is not posrible for them to bring prmswre to l^ar on the authorities in Kenya 
.to agree to their demand.

Kr, 1 further notice a very unfortunate fact and that is that this Order-in- 
Council has been issued when Mr. Macdonald, the son of Mr. Ramsay Macdonald, 
is in charge of the Colonial OflSce. I imdorstand Mr. Macdonald was 
successful in bringing about peace between Ireland and England on the basis of 
the trade treaty. It is rather a pty, Sir, that M̂e should be treated as pariah 
dogs in Ken)ra while Europeans like Germans and Italians should be preferred 
to our natiomJs. I f  there is any enemy of the British Empire m India, aooord- 
ing to me, Sir, then it is practically, 1 may say, the Coloi^l Office which has 
brought about this position in Kenya in connection \nth our Indian settlers.
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We contributed a very largo anioimt and gave great help in the last war to 
Britain and the war was fought for maintaining justice but what do we see, 
8ir ? We find that we are being treated worse than slaves in the very country 
which we tried owe utmost to develop. 1 know, Sir, that the European settlers 
in Kenya are bringing ijressure to bear on the Colonial Office and the Colonial 
Office are not in a position to oppose the influence of the European settlers 
tliere. But it is their bounden duty, feir, to do justice to our nationals so that 
this discrimination may be removed. I therefore appeal to the Government of 
India and the Member in charge to accept this Resolution.

Thb H o n o u r a b l e  Mr. P. N. SAPRU (United Provinces Southorn: 
NoD-Muhammadan) : Sir, the Kenya question has been frequently before 
the House. 1 had the honour, Sir, of moving a Resolution on this question on 
the 20th Saptember, 1935, soon after the publication of the Carter Commissioif s 
Report. Now, Sir, the position at present is that final decisions have been taken 
by His Majesty ’s Government in regard to the question of the reservation of the 
Highlands. The history of this question has been dealt with in eloquent terms 
by my distinguished friend Mr. Kunzru and I need not dilate very much upon 
that history. We helped to build up Kenya. Until 1902, there were very 
few Europeans there. Indians were pioneers in Kenya. Kenya owes her 
present prosperity to the y\ ork of the Indian pioneers. There m as a change in 
policy in 11)02. Until 1902, there was no discrimination against Indians. 
Europeans were encouraj^efl to settle in tlie country after 1902. I will not go 
into the subsequent history,—Î ord Elgin’s policy, the position in 1915 and 
the notorious White Paper of 1923. All these have been dealt with by 
Mr. Kunzrii. The present ]K>sition is tliat all our representations have been 
ignored by Hie Majesty's Government. It is true that the Order-in-Council 
has not in terms discriminated against Indians. But the Order-in-Council 
reinforces the demand of the Europeans for reservation. What was the neces
sity for issuintî  this Order-in-Couneil ? I ĉ annot distinguish an Order-in- 
Council from a statut-e. I think it has the same binding force as a statute. 
The effect of the Order-in-0)uncil is that it will not be possible for Indians to 
hold land in the Kenya Higlilands. If an Indian, who has land in the High
lands today sells it to a European, then he cannot re-purehase it from the 
European. Further, the area of reservation has been increased from 11,000 
square miles to 10,5(K> square miles. That is to say, 5,500 square miles have 
been added to the reserved area for Europeans. The main objectionable 
feature of the Order-in-Council is that it proposes to establish a Highlands 
Board. The constitution of this Board is as follows. There is to be the 
Cliief Secretary who will be the President. There is to be as a member of it 
a Commisdioner for Local Government, Land and Settlement. There are to be 
four persons—non-officials—appointed from time to time by a majority of the 
European elected members of the Legislative Council, Lastly, there is to be a 
person nominated from time to time by the Governor. In other words, the 
Europeans settlers in Kenya are to have a clear majority on this Board, The 
official element will be three and the non-official European element mil be 
four. The functions of this Board are to be very vast. It shall protect the 
interests of the inhabitants of the Highlands in the land situate in the High
lands, and, in particidar, it skall have po\iw to make representations to the 
Governor that in the opinion of the Board anything—

** in relation to the administration, mauagement, development or conti'ol of the 
land in the Highlands in not in the intereste of the inhabitanta of the Highlands

"Then, it will have power to give or withhold its consent in all matters in which 
its consent is required under any Ordinance for the time being in force in the
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[Mr. p. N. Sapru l
oolony and it will have power to advise the Governor in all matters relating toi> 
the disposition of land within the Highlands and the Governor is further bound 
to oonsult the Board in all such matters as are referred to in paragraph (c). 
In other words, His Majesty’s Government have established a sort of semi- 
reeponfflble Oovemment in the Highlands in Kenya, This semi-responsible 
Government is to be a purely European Government, and so far as the Indian 
settlers who have helped to build up the Kenya of today are concerned, they are 
nowhm in the picture. Can there be a grosser exam^e of racial discrimination 
than the constitution that has been provided for this Board ? Sir, the Kenya 
question is one of those questions on which our allegiance to the British Com
monwealth depends. You cannot have two classes of citizenship in the British 
CCxmmonwealth. You cannot have a class A citizenship for the Europeans 
and a class B citizenship for the Indians. The Indian, with his culture and 
aivihsation, is entitled to have a fair deal at all events in those parts of His 
Majesty’s Empire which are under the direct administration of the Colonial 
Office. Here you are not dealing with a Dominion. You cannot say you 
cannot interfere, because South Africa is fo r  all practical purposes an indepen
dent country, and it is not subject to the control of W hi^all. Here you are 
not dealing with Canada or South Africa ; you are not dealing with Australia 
or New Zealand. Here you are dealing with a territorj*̂  whi^ is under your 
direct administration, and you have got to be fair in this territory to all sections 
of His Majesty’s subjects. Why should we shed our blood for you ? Why 
should we bother owrselves about what is happening in Europe, if you will not 
treat us properly in territories which you directly administer ? You want to 
throw open the Kenya Highlands to the European, to the Jews. You want to 
settle the Palestine question, if I may put it bluntly, by offering some fkdlities 
to Jews in Kenya. 1 have a very great deal of sympathy with that much 
oppressed race but what is this policy of appeasement of which we hear so 
much ? Sacrifice other peoples’ interests and protect your own interests. 
If you want to provide a home for the Jews, you have got a vast Empire and 
you can provide a home for them somewhere, but don’t do it ot the expense o f  
the M usics in Palestine or at the expense of the Indians in Kenya. That in 
not playing the game. If you expect Indians to be loyal to you with the policy 
that you are following, then you do not understand human psychology. It 
no pleasure for me to speak in this strain. We belong to a Group which has 
valued the British connection. K we are to be part of the British Common
wealth, then that Commonwealth must oSer something to us. And what is it 
that that Commonwealth offers to us today ? What the Commonwealth  ̂
offers to us is insult, indignity and humiliation in those parts of the Empire 
where our people are settled. I do not blame the Government of India. 
They are constitutionally a subordinate branch of His Majesty’s Government. 
They have done all that they could. Tliey have entered their protest. They 
have fou^t our battle to the extent that it was possible fo r  them to do. But 
I do blame His Majesty’s Government. They have shown no imagination in 
tackling this question, and it is a mm ter for very serious regret that the decision  
should have l«en taken by a Crli riial Secretary who bears the name of 
Macdonald. Mr. Ramsay Macdonald at one tine was to be the President o f  
the Indian National Congress. Surely Mr. Malcolm Macdonald the C olon ia l 
Secretary ought to have approached this problem in a spirit of greater sympa
thy and with greater imagination. It is no use saying that the etaiius qw  
been maintained. The whole point is that even the 9UUu8 quo has not been 
maintained. The constitution of this Board, the powers of this Board, have 
made the position of the Indians in Kenya worse than it is today. And what
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after all is it that we can do ? If we had the power to retaliate we would 
re^Jiate. But we feel the helplessness of our position. We feel that you have 
treated us with supreme indignity. Just consider the way in which you 
would like the rights of our European commercial friends to be respected in̂  
India. You want that the interests of the services should be safeguarded- 
you want the interests of the European commercial community to be safe* 
guarded and you want it to be treatkl as if it were an Indian commercial 
community. You want our rights to be safeguarJeJ in Burma. Butyou do 
not bother about the Indian who goes to some foreign land, who toils in that 
foreign land, who builds up his fortune in that foreign land, who helps the 
development of that foreign land, who helps the British exploiter to develop 
that land. You do not care for the Indian in that foreign land at all. Well 
now, we have got a sentiment for the Indians who are settled abroad. They 
represent the spirit of adventure in the Indian race. They represent for us, 
the Greater In^a and if you believe in the Greater Britain then we are also 
entitled to believe in a Greater India. And wiiat do we find ? We find that 
the Indian wiio has shown enterprise, who has shown courage and determina
tion and initiative, who has done pioneer work in these lands is not being treated 
by you fairly. This is not oertai^y a right policy. It is not possible for u b  to 
do anything today. All that we can do is to register our protest and that in the 
strongest terms possible. For that reason, Sir, 1 give this Resolution my 
whole-hearted support.

* Tnt H onotteable Mr. KUMARSANKAR RAY CHAUDHURY (Ea«t 
Bengal: Non-Muhammadan): Sir, I rise to supp(»i this Resolution. My 
Honourable friends Pandit Kunzru and Mr. Sapru nave already given expres
sion to th  ̂strol^; feeling of resentment and indij^tion which prevails in the 
country on this qnestiiah. The Government of India also has done its best 
to give us sui>port. If th ^  are in sympathy with the strong feeling of indig
nation and i^ntinent which prevails in the country what I submit is that 
the Indian members of the Government of India should resign in response to 
that feeling.

Tbdb HoKounABLB Mb. G. S. MOTILAL (Bombay : Non-Muhammadan): 
Sir, there can be no two opi^ns as regards the imperative necessity of this 
House adopting the Resolution moved by the H<»iourable Pandit Kunzru, 
who gave us an instructive and interesting account of the measures whidh 
have been adopted from time to time against IndiMi settlers in this Ck>lony. 
We are not unaware of the various indignities and disabilities which have been 
imposed and inflicted upon Indians in other parts of this so-called Briti^ 
Empire. The excuse in those cases has been that those countries were self- 
governing and the Home Government could not interfere with their adminis
tration. But the case of this Colony stands on a very diflFerent footing. Self
government has not been bestowed on the people of this Colony, not even 
on the Europeans, although more and mwe rights are gradually being con- 
ferredupon them to the disadvantage of Indians. If responsible govemmeait 
were conferred on the people of such lands, that is, on the natives of the coun
try, and if those natives wanted to keep Indians out, it would have been a 
different matter. But here a few EuropeeuiB have settled in a country which 
was developed by Tndia.nK who were there first, and the latter are now being 
deprived of residence in certain places. Indians were precluded by adminis
trative measures from ooeup3Wg the BigMands, and now by this Order-in- 
Coundl an Indian oannot purchase land there, while nationals of other Euro- 

countries, Germans, Italians  ̂Russians, can reside and purchase land in
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(Mr, G. S. Motilal.]
that part. Indians cannot do so because they are Indians, because in our 
own country we are what we are today. We have not got self-government 
and therefore the British Government takes no notice of the protests which 
the Government of India makes. I do not know, Sir, what other efiFective 
measure the Government propose to take. Will it only be to communicate 
the Resolution of this House or will they do something more effective ? Do 
they not feel the responsibility which they most certainly have of compelling 
His Majesty’s Government to take the necessary measures to annul these 
decrees, so ^ a t  Indians may be in a position to occupy those lands ? It is a 
very invidious distinction and the Government of India has to do all that it 
can to compel and persuade His Majesty’s Grovemment to give the Indians 
ih e  same rights as the Europeans have in that Colony.

* Thb Honourable SAnrsD MOHAMED PADSHAH Sahib Bahadur 
(Madras: Muhammadan): Sir, I rise whole-heartedly to give my support 
to the Resolution which has been moved by my Honourable fnend Pandit 
Knnzru. After all the elaborate and impassion^ speeches that have been 
made on the subject, and especially after the detail^ history that has been 
given to this House by the Honourable Movot, I feel it is hardly necemry 
for me to dilate much on this subject. However, I cannot refrain from rising 
in my seat if it was only to show that I have my full sympathy with the 
object with which my Honourable friend Pandit Kunzru has moved this 
Rescdution. It is a great pity that Indians who are said to be the subjects 
o f the British Elmpire are treated so shabbily, so unjustly, in every part; of 
the British Empire outside India. Systematic, persistent, dogg^ efforts 
seem to be made to try and drive and hound out Indians out of every part of 
the British Empire. Not only in self-governing Dominions, but even in 
ooaniries which are directly under the a^ninistration of His Majesty’s Gov
ernment Indians are subjected to such disabilities, such insults and indignities. 
It is indeed a great pity that the Order-in-Cbuncil recently passed ^  His 
Majesty’s Government should have gone to make the position of Indians in 
Kenya from bad to wcme. As has bwn already stated by Honourable firiends 
who have preceded me, the podticm o f Indians in Kenya has been deteriorat
ing systematicaDy. So long as the country was undeveloped, so long as it 
was not a comfortable fdaoe for white nations to settle there, the Indians had 
fair treatment; but immediately the country was made more comfortable, 
it was opened up, the railway was built, and there were some facilities for 
decent, comfortable living, every sort of (Usability seems to have been heaped 
upon Indians there. The very Indians who had hdped to open up the country, 
to build the Uganda railway, immediately the railway was built up, were 
placed under a disability, and this in spite of the fact that assurances had 
been given to them that no discrimination would be made against them. 
As has been already stated, originally it was only the original grant of the land 
in the Highlands that was prohibit^, but subsequently even the transfer of 
land has been prohibited by the Government. Even though after the White 
Paper of 1923 the lot of Indians in Kenya was not very happy, this Order-in- 
Council seems to have filled their cup of disabflities and misery to the v ^  
brim. The Highlands Board which has been established by this O rde^- 
Oooncil appears to  seal the doom of Indians in that country for ever. T ^  
fact that this Board appears to  be all in all in matters of disposition of 
in Kenya and has undBr its control the management, the administration and 
everything that matters to the welfiare of the inhabitants owning lands lo
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the Highlands makes it perfectly clear that Indians can no longer expect any 
fair treatment in Kenya and that they can no longer hope to have anything 
iike a decent and cDmfortable living in that part of the country.

Just one word more, Sir, about the endeavours that have been made by 
the Government of India in this respect. We are all highly grateful for all 
that has been done by the Government of India to see that the lot of Indians 
in Kenya is improved, but we are sorry to find that in spite of the support 
that this question has received both from the people and the Government of 
India His Majesty’s Government have not seen their way to do anything to 
meet the wishes of Indians in this respect, but, on the other hand, they appear 
only to have helped the European settlers in those parts to heap indignity 
And disability upon Indian settlers in Kenya.

With these words, Sir, I support the Resolution.

T h b  H o n o u r a b l e  Mr. R. H. PARKER (Bombay Chamber of Com - 
meroe): Sir, I rise to say how much I sympathise with a great deal of what
was said by the Honourable the Mover and other Members who have sup^^rted 
him. I would like, if possible, to encourage others who have difl&cidties in 
the world not always to threaten retaliation. One of the great troubles today 
in Europe certainly is—and I know this is the case in Germany— t̂hat when 
the Jews had a lot of power they did oppress and they did abuse their power 
and that is one of the main reasons why the Nazis have abused and treated 
them as they have done. I do not think that the threat of retaliation is the 
wisest line to take.

T h b  H o n o u r a b l b  M b . G. S. MOTILAL; What other line then would 
you have ?

T h b  H o n o u r a b l b  M r . R. H . PARKER; Go on, claiming fairness, 
justice. Put it on a higher plane. Perhaps that is the plane on which Mr. 
Gundhi thinks.

Then, t h ^  was the suggestion that the Commonwealth does not offer 
any help at all to India. I tlunk that is rather unfair. I f  you consider what 
you do gain by 3'our connection with the Commonwealth it is very great indeed 
on balance. There was also the suj^estion that the Indian Members of the 
Government of India ought to resign. I think if they have one per cent, 
misfortune in their ApmiAl afihirs it is hardly a ground for resigning! As 
Mr. Malcolm Macdonald is not here, I would lUte to say this in respect of the 
reference to him. The decision was a decision of the O&binet and it is hardly 
fair to accuse only one member of it.

T h k  H o n o u k a b l b  R /j B a h a d u r  L a l a  RAM SARAN DAS (^ n ja b : 
Non-Muhammadan): Sir, the Honourable the Mover of the Resolution and 
the Honourable Mr. 6apru and the Honourable Mr. Kalikar and other Honour
able colleagues of mine who have spoken in support of the Resolution have 
dealt with the subject very exhaustively and have spoken u]X)n the merits 
of the Resolution, bir, I have at times observed that the policy of the British 
Government has been changing fast since the last few years. There was a 
time when the principle adopted by the British Government was that right 
was might and on that principle the Great War was fought again^ Germany. 
Now, we find that that policy is changed and the British Gtovemment 
now regards might as right. I have cited the instances in which the Bnti^ 
Ctovemment has tried to prove to the world that my assumption of their

b 2
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[Bai Bahadur Lala Ram Saran Da .̂]
change of policy is patent. We have seen, Sir, tliat poor and weak powers 
have been swalloAved up by migfity ones. Look at the case of Abyssinia, 
and look at the case of Czooho-Slovakia, which was devoure<l by Q^many 
yesterday. ‘

Thb H o n o (7Ka b l £  S ib  DAVID DEVAD08S (Nominated Non-Official) • 
And there is yet more to cone.

T h e  K o v o i t r a b l e  R a i  B a h a d u r  L atjl RAM I5ARAN DAb : That 
means, that while other powers are adding to their supremacy, the British 
power is declining. That is not a good omen and my Honourable friend Sir 
David Devadoss has rightly observed that other powers are gaining ground. 
Sir, in times when the international situation is so highly complicated as it 
is now and as I belong to that school of thought which values the British con
nection, it is imperative on the British Government to treat all their subjects 
alike as was declare<i in the great declaration of Her late lamented Majesty 
Queen Victoria which has bwn endorsed by her successors. Sir, discontent in 
India is increasing and the British Government is quite indifferent to it. I am 
grateful to the Indian Government for their advocacy of the cause of Indian 
settlers abroad and particularly to our Honourable Lecher Eunwar bir Jagdish 
Prasad  ̂but. Sir, we have seen that, when any serious and strong recommenda
tion erf the Minister in charge is totally ignored  ̂the g e ^ a l way in which dis- 
appointifieiit and resentment can be shown is to resign. So I can tell my 
fmnd the Honourable Mr. Parker that it is practically a method of showing 
resentment and disappointment with the British Government and parti
cularly for the Indian Members whose o j^ on s  are flouted.

Sir, racial discrimination is a thing which Indians are feeling bitterly 
because their self-reqject has been wounded by it and anyhow oiu* intelli
gentsia cannot tolerate any insult or humiliation that is offered to it. Sir, in 
our own country, I may say that we are not being properly treated and in 
coBntries abroad cor ooiidition is that of slaves. Bir, of course we are told 
forgotMness is a virtue, but when India has render^ such great services in 
^ e  Gf^at War, those services should not be forgotten in the way in which 
they an being done. The international situation is menacing and the time is 
approaching when we shall ham to face a great war and the British (Govern
ment is fll-advised to treat Indians in the way in which they are doing. I 
have already said, Sir, on the Boor of this House that the recent recruitment 
Bills which have been passed, e,g,, (1 ) the Army and (2) th*̂  Navy Rocmitment 
Bills—are the result of that discontent P,nd the realisation by the Government 
of India that discontent exists and people will not be coming forward for 
recruitment in 1)ig nuiĥ >crB when the time comes. I have also advised tho 
Government that at this hour of serious international complications, you must 
treat the Indians in a right manner. Why should the constitution of the 
Board appointed for tho Highlands consist of a majority of Europeans when 
their numbers are riot even a third of tho Indians. As far as I imderstand, 
thcro are about 39,ftOO Indiaas in Kenya as against 1 ,̂000 Europeans. Sir, 
when the Highlands were reserved for the Europeans in South Africa there was 
great resentmeht excitement here and we were then under the impression 
that it was perhaps a ^ n rt the prestige of the (Colonial Government to come 
down and open those B i^ahds for Indiatis, and ire hoped that in future such 
racial diiBcrkoination wouM hot be made, tn all reilgions. Sir, raĉ ial discrimina
tion am6unts to personal hatted and personal hatred it* aQ reUĵ ôfts is v&ty
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bitterly oondemnei. Sir, whon the war begins, which ia likely to begin soon, 
there will be a den and from the Indian Gtovernment for man power. I must 
repeat, Sir, what my Honourable colleagues have said, that East AMca has 
practically been won by the services of the Indian A^ll3̂  It was mainly the 
work of the Punjabis and Gujaratis that the big railway in East Africa" was 
built, and as soon as that railway was finished a step-motherly treatment was 
meted out to them. And it was the hard spadeA\ork pioneered by Indians 
that made British settlement in Kenya possiblo.

Sir, as my Honourable friend Pandit Hirday Nath Kunzru observed, if 
you want to treat Britishers better, you may reserve the South African High
lands, but. Sir, treating Indian subjects of the same British Empire differen
tially a)id giving preference to aliens, Gormans, Boers, and others, is nothing 
short of high injustice. The sooner the British Grovemment changes its policy 
the better, otherwise disillusionment and discontent amongst Indians will 
grow and the British Government will have to face a great difficulty in the 
mattox of recniitoient in the next war whenever it may come. As I am one 
of those w ho want to keep up the British connection, I strongly urge upon the 
British Government to change their policy and to treat Indians with the con- 
.sideration and justice they deserve.

The HoNOURABiJfi K u n w a k  Sol JAGDISH PRASAD (Education, Health 
And Ijands Member): Sir, my Honourable friend the Mover of the Resolu* 
tion and other Members who followed him have given expression to their 
feelings with considerable warmth. I have noticed in some of the speeches, 
apart from a note of disappointment, a note of anger at the outcome of the 
effort* which have been made in the past. All I would say to my Honourable 
friends opposite is that in securing rights, in getting redress of ^ongs, many 
disappointments have to be faced, and the history of constitutional develop
ment in India itself illustrates this and at the same time gives confidence to 
many of us that may be many years, or may be not so many years, but condi
tions must improve not only in Kenya but in other colonies where Indians are 
«^ttled. As I have said in another place, my own sincere conviction is that 
as we advance along the path of coastitutional development in this country, 
I feel certain that the position of our countrymen abroad will improve. No
body realises more than I do, for I have bwn dealing with these questions 
intimately now for the last four years, what a difficult task it is to advance 
the claims of Indians, to get a proper settlement of the claims of Indians, in 
the atmosphere which unfortunately prevails in many countries abroad. 
But I should like my Honourable friends to face the difficulties in a feeling of 
hope without giving w&y to anger and desperation. I think that the efforts 
should continue, that the fairness and justice of our cause should be pressed, 
iind I have no doubt, as I said when I began my remarks, I have every hope 
that the position will improve and a satisfactory settlement reached, so 
that racial animosities at least will disappear, and there ^ 1  he no cause for 
Indians to feel that they are being treated with discrimination within the 
British Empire.

T h e  H o n o ttb a b u b  R at B a h a d ttb  L a l a  RAM SARAN DAS: B u t, S ir , 
a  fa c t  is  a  fa c t ,  a n d  i t  c a n n o t  b e  d en ied .

T h b  H o n o u h a b l e  K x j x w a e  Sm JAGDISH PRASAD : There have been 
many facts, I will teU my Honourable friend the Leader of the Opposition, 
hut what has been the history in our own country for̂  the last 30 or 40 yeara 
during his ô n̂ experience ? The fact is, many disabilities have been remov^ 

There is no reason 1)eoanBe something is a fact today that it shall reraatn
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so eternally. I  have every hope, and it is in the hope in which many of oa 
five, that this situation of intense racial animosity which has somehow sprang 
up after the Great War, that this atmosphere is not going to be permanent. 
I  hope the time will come when the Indian residents abro^ will ^  regarded 
as entitled to the full rights of citizenship. That has been our hope for many 
years. I quite acknowledge that in getting this claim recognis^, we have 
met with many disappointments and many difficulties. But that is no reason 
fc^ giving up eflort..
(At this stage, the Honourable Rai Bahadur Lala Ram 8aran Das attempted

to interrupt.)
T h e  H o n o u b a b l b  t h e  PRESIDENT : Order, order.

T h e  H onotjrablb  K itn\\’ a k  Sm JAGDIbH PRASAD : I do not thinks 
I may say respectfully, that the interruptions of my Honourable friend will 
help in any way in advancing what he and 1 have in common, that is, to create 
a letter atmosphere between the peoples living abroad. I hope the House 
will acquit me of any discourtesy if I do not speak at any length on this sub
ject. The matter has been debated before. It was debated only the other 
day in another place. The views of the Government of India have already 
been stated there and also in a conununiqu^ which they issued. In the cir
cumstances, the Government of India will forward the proceedings of today’s 
debate. But I will not ask the House to go to the trouble of dividing on this 
issue.

Before I conclude. Sir, there is one question which the Honourable Mover 
put, which I wish to answer. He wished to know whether the functious o f  
this Board in regard to the Highlands will be advisory or whether it will have 
fimctions of quasi-Govemment. As far as I have bwn able to ascertain, the 
functions of the Board in matters concerning European and Indian disposi
tion of property are to be only advisory.

Thb Honottrablb Paudit HIRDAY NATH KUNZRU: Mr. Presi“ 
dent, I am grateful to the Honoarable Members who have supported my 
Resolution. But my Honourable firiend Sir Jagdish Prasad asks us not to 
give up hope, and the Honourable Mr. Parker deprecates any threat of re
taliatory action which he thought would be unwise from the point of view of 
Indians themselves. I Aould like to have my Honourable friends face the 
situation in Kenya fairly and squarely. If things had remained stationary 
and if we had only fail^  to obtain redress for our old wrongs, there would 
have been some force in their observations. But, unfortunately, the fact is 
that our position, instead of remaining as it was, has undergone a change for 
the worse. It has gone from bad to worse during the last 20 years. How 
can they then even by implication accuse us of impatience or sjak us not to 
lose hope ?

Another thing which my Honourable friends have not sufficiently appre' 
ciated is the effect that the settlement of Jews and the establishment of the 
Highlands Board is bound to have on the position of Indians in Kenya. The 
Highlands Board, it seems to me, is a great moral victory for the Europeans. 
I regard it as an ugly indication of what is in store for us in the near future. 
Frankly speaking, it seems to me to be a dangerous step in the direction of 
responsible govemmeot for the Europeans which has been consistently opposed 
by us during the last 20 years and wiiich has also not found favour with His 
Ib jesly ’s Government so far. The establishment of this Board seems to
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indicate to me a weakening in the previous attitude of His Majesty’s Govern' 
m^nt and to show a leaning in the direotion of advancing the status of the 
Europeans in order to prepare the way for a further constitutional advance in 
their position in the near future. That seems to me is the greatest danger 
underlying the action now taken by His Majesty’s Government. The €rOV« 
ernment of India do not seem to me to appreciate the significance, the serious
ness of this at all when they tell us in their communique that the Order-in- 
Council only continues a practice which has been observed in the past.

As regards the settlement of the Jews to which I have referred, that to^ 
1 P.M. have an unfortunate effect on Indians by promoting

* * European colonisation. I am not against either the settle  ̂
ment of Europeans or the settlement of Jews by itself in East Africa. But we 
cannot shut our eyes to the fact that in the present situation the settlement 
of the Jews would add to the strength of the European community and rein
force those racial feelings which have kept East Africa in a state of tension 
for nearly a quarter of a century. And this settlement of the Jews is going 
to be actively encouraged and promoted by His Majesty’s Government. They 
are thus making themselves responsible for the further spread of anti-Indian 
feeling and for an increase in the numbers of those who are seeking to put 
down our coimtrymen by every means in their power. I trust that tlus added 
explanation of the causes that make us view the Order-in-Council with indig
nation and resentment, as my Resolution says, will make both Sir Jagdish 
Prasad and Mr. Parker feel that we are not giving way merely to feelings in 
condemning the action taken by His Majesty’s Government. In doing so» 
on the contrary  ̂ we are taking into account the past histcH'y of the matter 
and drawing from the policy embodied in the Order-in-Council the conclusions 
which they would themselves have drawn had they been in our position— 
I mean if Sir Jagdish Prasad had been a non-official or if the Honourable 
Mr. Parker had been an Indian.

Sir, my last tour made me feel acutely that Indians, not having the poli
tical status to which they are entitled, have no position anywhere in the 
world, whether in the British Empire or outside. I have received the kindest 
treatment possible from Britishers whom I met in Australia and New Zealand, 
China and Japan, Nevertheless, I cannot conceal from myself the fact 
that we are today not merely helots of the Empire but helots of the world.
1 cordially agree with my Honourable friend Sir Jagdish Prasad that the 
present situation will improve only when we are able to control our own affairs? 
ill this country. But many things may happen before that time comes. 
Things may take such a turn as to become almost irremediable. I therefore 
ask both the Government of India and of the enlightened members of the 
European community to support us in our endeavours to prevent a situation 
arising in which the various races inhabiting the Ehnpire would be ranged on 
opposite sides in accordance with their colour and civilisation.

Thk H o n o u b a b le  K u n w a r  Sib  JAGDISH PRASAD : Sir, I only wish 
to add a. few observations to what I said before in reply to some of the rei^rks 
ittade by my Honourable friend opposite. My Honourable friend seemed to 
convey the impression that the Government of India were not fully 
all the implications of the Order-in-Council. I can assure him that the Gov
ernment of India realise the fuU significance of the Order-in-Council and 1 can 
assure him that it has been our endeavour and will continue to be our endeavour 
to bring about that harmony between the races the absence of which causea 
80 many difficulties. As to broad questions of policy in regard to Indiana
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abroad there has never been any difference between the non-official section 
of the House and those who sit on this side, and I think we can claiw with a 
certain amonnt of justification that we have alwâ ^̂ s truly and fully represented 
Indian sentiment. I can assure my Honourable friend that in this respect 
there has been no change whatever in the attitude of the Government of 
India.

T h e  H o n o u r a b l e  t h e  PRESIDENT : The Question is :
** That this CounoU reoommoods to the Governor Qeoeral in Council to convey to His 

Majeety's €k>vemment in the United Kingdom the feelings of indignation and resentment 
wiih which the Kenya (Highlands) Order-iii-Oounoil, which involves disc rimination against 
Indians, has been received in this country.**

The Motion was adopted.
The Council then adjourned for Lunch till a Quarter to Tliree of the dook.

COUNCIL U T K T B , f l 6 T H  M aBOH 1989.

The CouncU re-assembled after Lunch at a Quarter to Three of the Olock, 
the Honourable the President in the Chair.

RESOLUTION RE REVISION OF PAY OP INDIAN COMMISSIONED
OFFICERS.

T h e  H o n o u b a b l e  Mr. G. S. MOTTLAL (Bombay : Non-Muhamma
dan) : Sir, I beg to move :

“  That this Council recommands to the Qovernor Oeneral in Council that the scale 
of pay of tl^  Indian commissioned officers in the initial stages until Rs. 600 is reached, 
whiSh is inadequate, should be suitably re\'ised.’ * .

A little while ago we were discussing a Resolution which expressed our 
deep indignation and strong protest against the -extenaon of disabilities im
p o s t  upon Indians outside India, against Indian settlers in the Kenya Colony. 
The affairs of that Colony are not u^er the control ci the Government in this 
country. They are controlled by His Majesty's Government ; but the subject  ̂
matter of the Resolution which we are discussing lies within the power of 
the Government of India and the recommendations of the Defence Depart
ment wiU have with the Government a veiy great, and I must say decisive, 
effect in remedying the difficulties and hardships under which I.C.Os. arc 
.offering at present. In moving this Resolution I have but one object in 
view, and that is to draw the attention of the authorities to the hardships 
of I.C.Os. in the Indian Army and the desirability and necessity of attending 
to their legitimate requirements. In order that the House may clearly visual
ise some of the essential facts bearing upon the Resolution, I should like to 
present a brief outline of the organisation of our defence farces and the place 
which the I.C.Os. occupy in that scheme.

The Indian defence forces consiat of three arms—the Army» the Royal 
Indian Navy and the Royal Indian Air Force. The last two being at (vesent 
of minor prop<»tionfl, I shall limit mvself to describing the compositicHi of 
the army. It must be understood that 1 don’t wish to diseuas today the 
la^er question of accelerating the pace of IndUaniwytion of the am y or 
aay other reform of amajor importwoe. My Resolutjon is confoed toxmt^y* 
tag the inadequacy of the aoale o£ pi ŷ of the I«C.Q& m the ladiaa Anay ^  
the initial stages.



In the Army in India there in a large British element, cbnsisting of both 
*cfiicers and other ranks. Nearly one-third of the British Army is quart^ed 
in India and the cost of this is met from the Indian exohequer. All the officers 
in these British battalions are British by race and belong to the K.C.O. cadre. 
The Indian Army proper consisting of Indian ranks is officered by British 
officers who are, of com-se, all K.C.Os., by a few Indian K.C.Os. and by a few 
I^C.Os. There are also the V\C.Os. who officer the Indian Army.

Now, K.C.Os. are officers w'ho receive their commission direct from the 
King in Britain. Before 19^ all K.C.Os. used to be British by race. After 
the war, however, a few Indians—some 20 every year—were admitted to 
^Sandhurst, Woolwich and Cranwell------

The HoNotKABUE Mr . P. N. SAPRU : Ten.

T h e  H o n o u b a b l e  M b . G. S. MOTILAL ------ ând after passing out
they were granted the King’s Commission and they too became K.C.Os. This 
went on until the year 1933 when consequent on the opening in India of the 
Indian Military Academy at Dehra Dun admission of Indians to Sandhurst 
and allied institutions in Britain was discontinued. Indians could no longer 
become K.C.Os. A new cadre was created, the I.C.O. cadre ; and all who 
passed out of the Dun Academy were eligible for recruitmait to this cadre. 
This neŵ  cadre, the.I.C.O. cadre, differed from the K.C.O. cadre in several 
ways, f îrstly, the I.C.O. is entitled to command only troops in the Indian 
Army wliereas a K.C.O. is entitled to command troops both at England and in 
India. A K.C.O. can choose which army he wants to serve in. An I.C.O. 
is of necessity bound to serve only in the Indian Army. Secondly, there is 
considerable difference in the rates of their pay, about which I shall touch at 
greater length presently. The V.C.Oa. are those who were given some kind 
of recognition after the M'ar for services rendered, and they are really officers 
of the lowest rank in the army—if I may say so without meaning any dis
paragement to them. I may remind Honourable Members that as these 
V.C.Os. retire some of their vacancies will be filled up by I.C.Os. and at any 
rate no more V.C.Os. wUl be recruited. It may now perhap.s interest Honour
able Members to know how many K.C.Os. there are in the defence forces and 
liow many of them are Indians ; how many I.C.Os. there are and how they 
are distribut/ed. There are over 7,000 K.C.Os. in the entire defence forces in 
Indip and of these about half are in the actual fighting units. The others are 
in the administrative and medical and other services. Of these K.C.Os. who 
are Indians number only 125. As regards the I.C.Os., there are about 316 of 
them, and it is interesting to note that of these about 150 are in the non- 
<*ombatant units of the Indian Army. Tlie V.C.Os. number just under 4,000.

I now come to the question of the pay of the K.C.O. and the I.C.O. It 
will be found from the figures that are published in the various publications 
of the Government of India that the salary which an I.C.O. gets is inadequate 
in the earlier stages. I should now tell the House what is the salary which all 
I.C.O. on joining the service gets. He starts as a second lieutenant and the 
salary which he gets is Rs. 300 a month, whereas a K.C.O. gete a starting salajy 
of 480 inclusive of certain allowances which he gets in addition to his 
basic salary on the scale of the Home establishment. Then, on the completion 
of two and a quarter years’ service he becomes a lieutenant and commences 
to get a salary of Rs, 350 a month, whereas a K.C.O. gets a salary of Rs. 636. 
?*ben. Sir, after about another four years, that is, at the end of six years, 
the 8al«ry of «n I.C.O. would rise to Rs. 400 a month. While a BrftiBh <^<wr, 
that ia. a K.C.O.. would by the end of this period be getting a saUry of Ra. 630.
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Ncyw, the salary of an I.C.O. is a consdidated salary and he does not get any 
additioniJ allowanoe for marriage as the K.C.O. gets. The marriage allowance  ̂
of a K.C.O. ranges from Rs. 86 to Rs. 160. At the end of 10 years’ senrioe, 
an I.C.O. gets Rs. 600. It is not my purpose to compare the salaries which 
an I.C.O. gets and a K.C.O. gets. At the top the salary of an I.C.O. is Rs. 1»200̂  
and that of a K.C.O. is Rs. 1,800, if he is unmarried and if he is married it is 
Rs. 1,950. But an I.C.O. has to spend a certain amount of money whioh makes 
it difficult for him to make both ends meet, particularly in the initial stages. 
I am not advocating that in all stages the I.C.O. should get a salary equal to- 
that of the K.C.O. or even in the earlier stages his salary should be raised so 
that it should be equal to that of the K.C.O. An I.C.O. has got to live in a 
mess and has got to bear the exmnses of a mess and a band and those expenses 
have to be s h a ^  by all and such expenses come to, as I am reliably informed 
and from the discussions which have taken place in the other House, not less 
than Rs. 270 a month. He has now to live lor the first two years or the first 
two and a half years with a bare Rs. 30 with which to meet aU other expenses. 
I need not describe what those expenses would be. We can very well imagine 
that for ourselves. If he has to meet the bill of the mess which comes to 
Rs, 270 and then to live a social life on Rs. 30 for all other expenses, it is an 
ordeal the difficulty of which we can easily understand.

I am not complaining, Sir, that there exists this difference in pay, mainly 
because such complaints don’t serve any useful purpose with the Defence 
Department which is controlled by outside authority. We would, of course, 
like to see the pay of all K.C.Os. reduced to proportions which the country 
could afford to bear. But that happy milienium, when we could fix our own 
grades of pay has not yet come. What we, however, cannot understand is 
tibe reason why there should be such a great difference in the pays of K.C.Os. 
and I.C.Os. The I.C.O. gets just about 60 per cent, of the pay of a K.C.O., 
and I would ask the House to remember that I am not calculating the many 
allowances drawn by the K. C. O. This difference in scales wouU not have 
bothered us much had it not been for the fact that it works insidiously to instil 
in the I.C.Os. feelings of inferiority complex and also makes it impossible for 
them to live up to the standards set by K.C.Os. Honourable Members must 
remember that both K.C.Os. and I.C.Os. are equally well-equipped for their 
jobs and that they have both gone through similar courses of training. Why 
then this difference in pays ? ^ t h  of them are called upon to live in the same 
mess and in fact live the same standard of life. I understand from reliable 
sources that it costs about Rs. 270 a month to pay the mess and band bills 
of an I.C.O. which is the same amount that has to be paid by a K.C.O.

I plead for a suitable revision in the scale of pay of the I.C.Os., especially 
in the earlier stages until the I.C.Os. get such pay as will enable them to live 
within that pay without having to borrow for their very necessities. I 
not here and now suggest a figure at which an I.C.O. can be expected to live 
within his income. This, however, is a matter of detaU whioh can be looked 
into by the Department or Committee. I imagine that some Honourable 
Members may say tliat revising the scale of the I.C.Os. would mean an extra 
burden to the taxpayer. The other day in answer to one of my questions 
His Excellency the Commander-in-Chief said that to raise the pay of the 
I.C.Os. to the level of that of K.C.Os. would mean an additional sum of Rs-  ̂
lakhs. At present our I.C.Os. are costing us Rs. 13 lakhs. I ask whether 
this addltio^ sum at the outside of Bm. 6 lakhs is a sum too much to pay ? 
In a defence budget of ovw Rs. 46 crcres, if it is going to be said that the
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Department cannot manage to find by eoonomising somewhere a Bum of Rs. & 
lakhs, I am not going to swallow that as a reasonable excuse. A very important 
point is at stake, namely, the question of young Indians taking to the axmy 
as a career. You cannot expect Indians to compete for vacancies at the Dun 
Academy when you make it so hard for them even to live when they receive 
their commissions. Why then complain that a sufficient number of Indians  ̂
are not forthcoming to man the army ? This is one of the reasons and I 
have some hopes that His Excellency the Commander-in-Chief, sympathetic 
Chief that I take him to be, will have consideration for these young Indian 
officers of his and do by them what is square and fair.

The standard of living in the mess is set for the I.C.O. by his fellow-officers 
who are K.C.Os. and many of whom are possibly his seniors and who any way 
can afford to spend far more than the I.C.O. This standard which is purely a 
conventional one nevertheless is such that it cannot be waived aside. In 
the army conventions acquire the power of commands and they demand im
plicit adherence. No I.C.O. can dare to be indifferent to them or not mind 
them.

The expenseH of the mess being the expenses of all have to be shared alike 
by all. Equal sharing of expenses soun^ exceedingly excellent and even 
looks like a part of socialism. But one must not forget that the ability to 
bear the share is not alike equal. Where men get varying incomes, to ask 
them to share equally expenses, is a kind of cruel cut.

The I.C.O. has no control over the expenditure of the mess. He may be 
by nature a fingal man, and left to himself he would have pjerhaps found it 
possible to cut his coat according to the length of cloth available. Here in 
the mess, however, he is asked to make a full length coat with a smaller piece 
of cloth and must not fail to have the required coat. When he sees the wine 
flow round merrily, shooting up the bill he will have to pay finally, there is na 
cheer in his heart but only a groan for the memory of the bill he will have to  
pay at the end.

Things being thus the I.C.O. is bound to be a discontented officer. You 
send into the army a fine young man having given him a first rate military 

^ucation and you give him a lower pay than you pay his
3-0 p- colleague who possesses the same training but who possewe&

something else, a fair skin. You pay him so inadequately that he finds him
self unable to meet his bUls. How can he be expected to sing songs of con
tentment and whistle all the day cheerfully as a soldier should.

I very much wish. Sir, that a slab system of division of expenditure in the 
mess had been devised by our retiring Mnance Member, and I wish His Excel
lency had taken up that system in real earnest and applied it to his officers’ 
niesses. The Finance Member then would have had the consolation that hê  
had left behind in India some hearts at least brimming with gratitude and 
the name of Grigg would always be synonymous with gratitude in I.C.(^. 
hearts. Let the officer be empowered to take from the mess what he needs 
ior his nourishment but when it comes to the matter of payment let each one 
pay according to his means.

When I ask for the revision of the pav of the I.C.Os., do not mistake m^ 
Sir, to be asking for this because I feel that the K.C.Os. get much mo^ and 
that there should be some equality. No, I am not guided by ĥis cnter^n 
^one. I ask for this revision on the ground that the present i>ay of t ^  l.O.Us  ̂
is apparently inadequate, that they can’t meet their normal bills from tniâ
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jsalary. Therefore, in the earlier stages, they should get a salary which will 
make them live a contented life.

The H on oitr able  Rat Bahaditk Lala RAM SARAN DAS (Punjab : 
Non-Muhammadan) : Sir, I rise to support the Resolution. Sir, some time 
back, I was one of those who advocated in this very House that the salaries of 
Indians ought not to be the same as those of Europeans. In this case, from 
experience we realise that in the initial stages of service the Indian officers 
find it very difficult to make both ends meet. Besides this, the colour com
plex and racial discrimination are evident in this matter, and this state of 
affairs ought to be changed because this is causing discontent amon^ those 
who are in service and those who are Ukdy to join military service. In the 
first place, the training given to K.C,Os. is only one and a half years while 
that to the I.C.Os. is two and a half years. British K.C.Os. get their com
mission one year and three days earlier as compared with I.C.Os., which auto
matically make them senior for life. Although I know that the service of the
I.C.O. counts a year before the commission, still, K.C.Os. get seniority of one 
year and three days. Sir, in the case of Indians, their service counts from the 
day that they join an Indianised regiment. This is resented by the public 
as well as by t ^  officers. There is discrimination in their salaries as well as 
in their aUowances. The I.C.O. gets two-thirds of the salary of the K.C.O. 
As regards other allowances, whi^ are not permissible to I.C.Os., I mention 
the marriage allowance of Rs. 100 per month begins when offioers are over 20 
years of age, house allowance of Rs. 50 .per mensem to lieateoants. On the 
other hand, a -5 per cent, cut on salary is made as house allowanoes for 
baehel(»% and 10 per cent, for married officers. Then, Sir, the mess and the 
ctob charges are the same in both cases. Therefore, the I.C.Os. find it very 
clifiicult to maintain their status as well as their b ^ y  from the salary and 
i^owances which are at present given to them. Then, Sir, people tliink, and 
I think too that it was the intention of Government to thus effect economy. 
Sir, from what I find at present, it appears that the I.C.Os. are simply re
placing the V.C.Os. A subedar who us^  to get Rs. 100 a month is now being 
replaced by an I.C.O. on Rs. 300 a month. So, there is no Indianisation but 
amply displa<jement. Even these poor I.C.Os. are, owing to their colour 
aiKl complex, segregated firom K.C.Os. This segr^ation to the Indianised divi
sion cannot be understood. Why not interchange I.C.Os. with K.C.Os. and 
let there be interchange from one regiment to another without distinction of 
the Indianised division ? I hope His Excellencv the Commander-in-f3iief 
will be kind enough to explain why this segregation exists. Where is the 
advantage ? The other day I did refer in this very House to the fact whether 
or not it was due to racial aiscrimination and whether or not it was meant that 
in time to come the Indian officer should not command a British officer who is 
jimior to him in age and service. On that day His Excellency did not perhaps 
like to give an answer on this point. In case I am wrong, he wUl very kindly 
put me right and explain to us whether or not it is a fact that this Indianising 
a division is due to that cause.

I now come to the self-respect of Indians. The treatment accorded to 
them, generally speaking, is not what it ought to be. Therefore, I wish that 
this demand of my Honourable fiiend the Mover of the Resolution is accepted , 
beoMfle we have foond by expmence that it is very hard on the I.C.Ote. to 
keep up their status and dignity on the present scales of salaries and altow ances 
and I hope His Bzoellency will accept the Resdhition.
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T h e  H 0N0UKABI.E M r . V. V. KALIKAR (Central Provinces : General) : 
Sir, I welcome this Resolution from a responsible Member of the Con̂ â ress Party 
and I congratulate liim on bringing? this Resolution in the House. I oonorratu- 
late him because he has made himself bold to bring in a Resolution for in
creasing the pay of these officers while the Karachi resolution of the Congress 
has fixed the pay of Rs. 500 for the highest officers in the country. In this 
Resolution we find a responsible member of the (yonsTess Party wanting to 
increase the initial pay of these officers even before they reach the Rs. 600 
stage, and after that of course they will go on to yet higher scales. So far as 
our position on this question is concerned, we feel that our Indian officers 
should serve India at a sacrifice and then, and then only, we will be justified 
in asking the Britishers to take less pay. On this principle we have been agi
tating for a very long time. I would request my Honourable friend Mr. Motilal 
not to press this R^lution. I think the Sandhurst Committee may be able 
to investigate this question fully and I would request him to wait till that 
Committee has reached a decision on this point. I would therefore request 
him not to press his Resolution today.

T h e  H o n o u b a b l e  Mr. P. N. SAPRU (United Provinces Southern : 
Non-Muhammadan) : Sir, my point of view is identical with that of Mr. 
Kalikar. 1 am not oppos^ to this Resolution. There may be a case for an 
increase in the initial scales of pay and it will no doubt be considered by the 
Sandhurst Committee. I would await the Report of that Committee on this 
question before I make up my mind one way or the other. But what I want 
to say is that it is rather unusing to find that my fnend Mr. Motilal has come 
here aa the champion of the services. 1 thought that his Party believed in a 
drastic reduction of the salaries of the services. Not that I do not think 
the salaries are too high ; I think the salaries are too high. But he believes 
in a maximum limit of Rs. 600, and his Party has drastically reduced the 
salaries of the provincial services, and they have passed certain new taxes 
which will hit some of those services still fi^ther. Now he has come here as 
the supporter of a service that, without disrespect to His Excellency the Com- 
mander-in-diief, I would not particularly consider as productive in a well 
ordered workl; I mean if we were all peace-loving people we would not need 
even a police. It is rather strange that a member of an extreme pacifist 
Party should come forward and ask that the salaries of military officers should 
be increased. The suggestion comes from a Party which is reducing the 
salaries of the provincial services. (Inaudible interruption.) I do not know 
Jibout your province. I suppose your province will come next. The policy 
is the same, and that is what has amused me. I cannot see how Mr. Motilal 
who has signed the Congress creed has moved this Resolution.

T h e  H o n g u t ia b l i: S ir  A. P. PATRO (Nominated Non-Official) : Sir, 
the Resolution as worded is very generously conceived and the arguments of 
tlio Honourable Mover also support my statement that what he meant was 
the raising of the salaries at the initial stage of the existing services and not 
of the future entrants. Secondly, he also does not ask for raising of the salaries 
in comparison with the K.C.Os., the British cadets. He avoided that com
parison and submitted to the House that it was owing to the particular diffi
culties which the Indian office has in meetuig additional expenditure to which 
he is not accustomed in his norm al social status and surroundings. He 
has to adapt himself to new surroundings which require a larger expenditure 
than he would incur if he lived in the atmosphere of his own social surround
ings. He has to pay for additional equipment and for mess and other itexw 
outside his normal life. But in this connection we have also to see the posi^
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[ Sir, A. P. Patro.]
^oA of the Indian o£Scer in a similar situation in other services, where the initial 
Salary he receives is such that he cannot maintain himself honourably and 
adequately. Take, for instance, the All-India Police Service. The newly 
recruited Assistant Superintendent of Police has to maintain a horse and under
go other expenses of his training for six months or a year upon an inadequate 
initial salary.

Then it has been said by the Honoitfable Mr. Kalikar and the Honourable 
Mr. Sapru that it is the essential creed of the Confiress that ofl&cers should not 
receive a salary of more than Rs. 500. Even ministers in the provinces are 
allowed only Rs. 500, and it is outrageous that salaries of Rs. 400 and Rs. 600 
should be demanded for young officers. But they forget the explanation which 
the Leader of the Party gave and whicli is faithfully followed by the Honour
able Mover, namely, do not make a fetish of the resolutions of the Congress or 
of the All-India Congress Committee. Do not make a fetish of that. There
fore, following the dictates of his Leader, the Honourable Mover is justified 

. in bringing this Resolution. Therefore, whatever the creed of the Party 
may be for the time being, do not be very serious about it, because they do not 
mean to carry it out completely and consistently. Then in rê ;ard to the 
services, w'e have to remember two points. This difficulty of expenditure by 
a new c^ e t  will not arise if there is good judgment at the time uf the selection 
of the candidates. One of the essential factors in order to determine whether 
jbhe pay is sufficient or not is the kind of people recruited to military service. 
I know that many families which send out their youngsters to Sandhurst are 
.able to maintain them there and for some time after they come out. There 
will be no difficulty in such cases ; but the difficulty will arise in cases where 
ihey are not able to maintain themselves either in the earlier training or after
wards. In stich cases some help would be necessary with a view to make the 
eervioe attractive. I feel that one of the reasons— Î have heard from recruits 
to the service— ŵhy there is lack of entrants into Sandhurst is that there is 
not sufficient pay for them to maintain themselves in military service  ̂ It is 
not mere idle t i^ . I asked them as to what are the items of expenditure 
they have to undergo. Are they obligatory expenses or only optional. Some 
of ^em  are very obligatory. The mess, for instance, is a necessiiy for two 
reasons. Every young man who goes to the mess will leam that discipline 
of tJie mess which is not ordinarily maintained in civil life. Secondly, as^ia- 
tion with senior members teaches him that kind of military character which is 
essential for yoimg men to acquire. There are other reasons for which the 
mess is an absolute necessity. The expenses have to be regulated. Instead 
of asking the Government to raise the salaries of these people, you shall have 
to make concessionB to these people in the case of mess expenses. That is 
most essential. Therefore, we have to ask for reorganisation or readjustment 

aj£ the expenditure and not for the rise of salaries. The increase of salaries in 
•one case would mean injustice in the case of other services. Therefore, 
that is a heavy item, as is pointed out—Rs. 275 a month out of Rs. 300—we 
should appeal to HLa Excellency the Commander-In-Chief and ask him to 
Te^anise the mess sjrstem. That class of people who are not able to maifl- 
tain the standard may be allowed certain concessions. 1 believe some ccm- 
joeBskm is diown already—Rs. 60 a month or somethiiig like that is alre^y 
m m  as mess allowance. I am not quite sure. And i f  a greater concession 
m shown that woold adjust any special cases where the candidate is not able 
to maintain himsrif. X would saiteest to the Honoura,ble Mover that insteaa 
jxf asking for a naiform rise in siS^ies thstotigh, both for existing people
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future reoruits, he should ask for reformation and readjustment in the matter 
rof mess expenditure. If we compare the salaries given to Indians here with 
those given in other places in other countries for civil servants, for instance, 
it is too much for this country to bear the expenditure. We have already been 
burdened with a heavy bill in the matter of salaries of civil servants. In the 
matter of military service we are paying nearly Rs. 11 to Rs. 12 crores bb 
salaries only. In Japan, for instance, we find the civil service man enters 
service and gets the equivalent in Yen of Rs. 85 or Rs. 87 a month. Here an 
entrant into a civil service starts with Rs. 600 with allowance. (An Honour- 
M e Member : “ No, no.'’ ) Europeans start on Rs. 600 and the Indian on
Rs. 400. Japan, a very rich country, which has nearly 75 per cent, more than 
the per capita income of India pays o^y these small salaries. It is not for the 
«ake of salary, but for the sake of national service and for the sake of improv
ing their country they get such small salaries. If Rs. 300 is paid on first 
entering service for these people, I should say it is quite adequate and as I said, 
military service for Indians may not be attractive on account of the expendi
ture that they have to incur. The right type of people must be selected, 
oontrol must be exercised and expenditure sĥ ould be regulated by the autho
rities. If these things are done there will be no need for increasing the salaries. 
Take, for instance, the case of the United Kingdom where the income per 
<iap^ is Rs. 1,240. In India the income per capita is Rs. 80, but the standard 
of living in England is much higher thaa here a ^  the salaries of public servants 
are much lower than in India. The civil servant of the administrative class, 
that is the first class, starts on about Rs. 340 a month and he ends with £1,600 
finally. • It is quite extraordinary here. The scale of salaries in India are not 
comparalble with the scale of sdaries prevailing in wealthier countries. So 
far as the present position is concerned, whether recruitment would be acce
lerated and whether there is sufficient encouragement to young men to come 
into the service should be looked into. It is the earnest desire of all, namely, 
the authorities and the public, that there should be greater recruitment into 
the military service. In ^ n s  should be encouraged to come in large numbers. 
We should first make a good choice in the matter of recruits. Secondly, 
when they join service, encouragement should be given to such people as are 
not able to make both ends meet. Then recruitment will be much better 
than what it is today. The one reason for the fall in the number of recruits is 
the fear of this expenditure ; it should therefore be regulated. I am waiting 
to see what suggestions His Excellency is goin ; to mike in regard to mess 
expenditure. I said the mess is absolutely necessary in order to improve the 
tone and character of the cadet, but whether that could be done within reason
able limits is a matter for the authorities. A reasonable standard of comfort 
must be given to the young men and allowances should be adjusted accord- 

but not by a wholesale increase of salaries of existing and future recruits 
as is suggested in the Resolution.

H is  E x o b l l e n o y  t h e  COMMANDER-in-CHIEF : Sir, to start with I 
sliould like to thank the Honourable Mover of the Resolution for the pointe 
he has brought to my notice— t̂he figured he has used in support of his main 
argument are not, however, quite accurate as I shall make dearer later on, 
but I am quite satisfied that the Honourable Mover has presented his figures 
in all good laith of their accuracy.

I will now proceed to put the present situation, the present situation with 
regard to the specific point raised in the Resolution, clearly before the House.

‘ I think it is generally accepted that officers of any service serving in their 
-own country should bo paid less than those who are compelled to spend their
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[His Ezoellenoy the Commander-in-Chief.]
liws abroad. This has always been recognised. British Service officers in 
the army for example receive much Jess, both in pay and pensions, than their 
confreres who spend the whole of their service in India and British Service 
officers serving in India receive compensation for the increased expenses to 
which they are subjected by serving away from their homes. When Indians 
were first granted commissions in the Indian Army, no separate scheme of pay 
had been worked out and they, therefore, received exactly the same as their 
British comrades. This was the case also in the other services ; but a? the nimi- 
ber of Indians increased the necessary changes were made and new scales 
oi pay were drawn up. In the Civil Services a basic rate was settled both for 
British and Indian, and the former received, in addition, an overseas allowance. 
As regards the army, it was decided that Indian Commissioned officers should 
be paid approximatdy the same as an officer of the British Army serving in 
England and this must certainly be held to be equitable, particularly as 
arrangements could be made in the regiments to which these young 
officers were to be potted for the scale of living nak to be un
necessarily foreed up. In point of fact, however, these young officers 
do receive considerably wore than officers of the British Mmy serving in 
England. The following figures should make it clear to Hc l̂burable Mombm 
that they have not been ungenerously treated and that aHibwance has been 
made for the fact that comparatively feu' of them have considerable private

6S2 COUNCIL OF 8TATE. [IGth M arch 1939^

A aeciind lieutenant in the British Army in England receives Bs. 285 per 
mensem and an Indian Commissioned secaad lieutenant receives Bs. 340 per 
mensem.

A lieutenant in the British Service receives Rs. 325 per mensem whilst 
aa Indian CommissicHied lieutenant receives Rs. 365.

A lieutenant after six years’ service draws Rs. 356 per mensem in England 
m against Rs. 400 by the Indian Gommissianed officer of tlie same seniority

A captain in the Britbh Service receives Rs. 395 pw mensem rising after
II years’ service to Rs. 445 and after 14 years* service to Rs. 535, and an Indian 
Commissioned captain receives Rs. 450 per mensem rising to Rs. 500 and thence 
to Ri. 600 per mensem.

The difierence, therefore, is in the neighbourhood of Rs. 50 to Rs. 60 rank 
for rank in favour of the Indian Commissioned officer. Originally, it is true, 
Indian Commissioned officers started at Ra. 300 a month, Init as a 
result of various representations it was decided that this was not sufficient 
and second lieutenants were accordingly granted iGnancial assistance in the 
form of a messing allowance credit̂ f̂l to the officer against his mess bill 
to the extent of Rs. 40 a month, and lieutenants during their first three years 
and nine montlis * service in that rank were granted a shnilar allowance to the 
Extent of Rs. 15 a month. These allowancjes are admissible during privilege 
leave and while attending cours^ of instruction.

While, for evfery reason, it is to be hoped that those concessions \̂ ill prove 
to be adequate, the question of the sufficiency of the pay of Indian Commission
ed officers is, in point of fact, still constantly being examined and rnports are 
regularly received from regiments as to the financial position of the young 
officers serving in them.

The whole ease has, I admit, beM eompUei t̂ed by the fact that ditferent 
rates of ps^ are dmwn by King’s C<itttiKiss4otied Ihdi^n Md Indtwi



Commissionod officers and I fear that this may give riae to a certain amount 
of jealousy. It is» of course, an anomaly th^t those Indians who obtained 
commissions prior to 1932*33 should be paid as though they had oontracted 
to serve the whole of their active life outside their own country and it is perhaps 
unfortunate that the Resolution moved by Sir Sivaswamy Aiyer in the Legis
lative Assembly in March, 1921, which was accepted by Government, was 
not carried into effect sooner. The Resolution runs as follows :

“  This Aaaembly reoommends to the Governor General in Council that in the intereits 
of economy, and in view of the likelihood of the ^ w t h  of the Indian element in the com* 
missioned ranks, it is essential that before vested interests arise, the pay of all oommission- 
od ranks in all branches of the army should be fixed on an Indian basis with an overseas 
allowanoe in the case of British officers, and with a similar allowance for Indian officers 
holding the King's commission, when serving overseas **.

The anomaly will, liowever, right itself in time ; it exists in all other services 
and the case of the army is in no way an exception. There would be two me
thods only of acoelerating the process and neither of them can, I think, he found 
in any way acceptable. The first would be to raise the pay of Indian Commis
sioned oflicers to the s4me level as that received by King^s Commissioned offi- 
cew, but, as I have already indicated, there can be no powible justificaticm for 
such a course, and, in addition, the financial burden which would be thrown 
upon the country would be excessive. It must be remembered that rei^e- 
sentations have constantly been made in the Legislature and elsewhere to the 
effect that the cost of the army and of Government services generally should 
be reduced as the country is a ] ^ r  one and one of the arguments frequently 
addueed in favour of rapid Indianisation is that it will enable these services 
to be carried on at a cheaper rate.

The alternative would be to reduce the pay of Kang’s ConuniMoned Indian 
officers. There is, however, no doubt that they have a vested interest in the 
pay which they recei ô) and that they entered the Service in expectation 
of those very favourable rates. It would, therefore, be unjust and unfair 
radically to alter their conditions of service. While, therefore, I am conscious 
of the difficulties involved, I am afraid that, for the reasons I have given, the 
position cannot be altered and whatever changes, alterations or additions may 
subsequently be made in and to the pay and allowances of the Indian Cummis- 
sioned officer, the existing differences must, to a large extent, remain until they 
disappear naturally with the passage of time.

Finally, I am not prepared at present to agree, from the information now 
available to me, that the rates of pay for Indian Coi^issioned officers up to 
the time they receive Rs. 600 a month are prima fade inadequate or require 
radical alteration. I do not wish it to be thought that I am unsympathetic 
to the difficulties of any type of army officers, least of all those receiving the 
lowest pay, and I can assure Honourable Members that this is a matter wluch is 
continually kept in mind at Headquarters and with which I am myself per
sonally continually in touch. Should circumstances change to such an e^ent 
that a revision of* pay becomes necessary. Honourable Members may rely on 
me to give the matter sympathetic oonsideration, but for the present 1 have 
no option but to oppose the Resolution.

Thk Honoubablb Mr. Q. S. MOTILAL: Sir, I am ^
Excellency the Commander-in-Chief who has conside^ the Evolution ^  
s^pathetically and given the revised rates of pay
officers, which are slightly better than those which I had ^ n  able to make out 
from those publications which were available to me. -
His Excellency has given that whenever he finds that something has go .

A
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[Mr. Q- s. Motilal.]
done and there is a real necessity for revising the pay or in some other way mak
ing it adequate, he will do so, is one which I heartily welcome, and I am mire 
that His Excellency will have this asaiiranoe he had given us ever in mind.

Sir, some remarks fell from some Honourable Members who are usually 
friendly to me. They said that the Congress has accepted a policy that the 
salaries should not ordinarily and usually be more than Rs. 500 a month and 
yet, they said that I being a member of that Party, have sponsored this Re- 
M>lution which requires the salary to be revised and raised. They have only 
half followed the Congress policy, *

T h I  H o n o u r a b l e  M e . P. N . SAPRU ; It is v e r y  difficult to follow th e  
Congress policy.

T h e  H o n o u r a b l e  Mr. G. S. MOTILAL : For them it is very difficult 
to follow. Naturally there are parties which are in opposite camps as the 
Congress and the LilWals. Then those who have accept^ seats on the Indian 
C!^dhurst Committee—I do not say every men^ber of the Committee— 
there are honourable exceptions—but some among them are so obsessed 
by their appointment, they think that every quef t̂ion connected i\ith the 
d^ence problems of the country should be left over to that Committee and 
nothing should be said in thw House. None would be happier, Sir, than 
myself if such a consummation as the satisfactory solution of all defence 
questions could be reached by this Committee. I wonder what this Commi^e 
1^1 achieve in the end. However, I congratulate Mr. Kalikar on his appoint
ment to the Committee and I hope he will do some service to the country. 
But, with all that, I am not so sure that the Committee will alone be able to 
solve all the problems of the defence of the country wholly a jjartly. I ’ho 
question has been raised that the Congrean does not want more than Rs. 500 
to bo paid-----

The H o n o u r a b l e  S i r  MUHAMMAD YAKUB (Nominated Non
Official) ; They do not know about the allowances which the Congress 
ICnisters get.

A k  H o n o u r a b l e  M e m b e r : T h e  m o t o r  a llo w a n c e .

A n o t h e r  H o n o u r a b l e  M e m b e r  : H ousie a llo w a n ce .

T h e  H o n o u r a b l e  Ml. G. S. MOTIL^\L : The Congress does not mako a 
fetish of the thing. Let uh remember.

T h e  H o n o u r a b i^  t h e  PRESIDENT : If y o u  g o  in to  all th a t , y o u  wiH 
fin d  y o u r s e lf  in  a  8crap<^ .̂

Th« H o n o u r a b l k  M r . G. S. MOTILAL : I could not understand some 
Members’ attitude although they wcro sympathetic, whether they were Buj»port- 
ing the Resolution or opposing it. I suppose they were doing both. {An Hon- 
(mrable Member : We had an open mind ’*.) Some had open minds and those
who had closed minds could not re-open their minds. They did both. They 
supported it in one breath and opposed it in another. It was pointed out that 
if the Indian officers were not finding it easy to live within thĉ ir means 1 
hope the Honourable Member who made this remark will not forget it so soon— 
there was another way of doing it without increasing the salary, and that was 
to give them some allowance to meet their mess cha^s. I do not say tlia 
it i^ould be done by means of a rise in salary alone, n  there is an alternative
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method of doing it, it may be employed. If there is a grievance, then it 
has got to be remedied whether in this particular way or in some other way. 
So, in a way, 1 claim, I had support and also opposition from the same members. 
Howovor, in view of what His Excellency the Commander-in-Chief has said, 
I do not wish to press tliis Resolution. I therefore ask leave to withdraw it, 
Sir.

The Resolution was, by leave of the Council, withdrawn.

bBUBi HASAJib b u x . 666

DELHI MASAJID BH.L.

T m  HoNOV&iiBUi. K ttn w a b  H a jx b  JbiatAlEL A L IK H .^  (Nooiinated 
Non-Official): Sir, I beg to move :

** That the Bill to make better proviflion for the admiDwtration of Masajid and Uie 
Endowment of the Jama Masjid, Fatehpuri Masjid and Kalan Bfaejid of Delhi be circulated 
for the puxpoae of elioding opinion thereon.”

Mr. President, at the outset I must confess my inability and lack of know
ledge of local conditions in the drafting of this Bill. The objects and reasoi^ 
of this Bill were explained by me at the introductory stage. No doubt it is 
an urgent need to pass siich a sort of legislation without any loss of time and 
save these endowments from fiuther mismanagement. But I have great 
respect for the established policy of the Government of India to 
be guided by public opinion in such religious or semi-religious matters and 
that is why I have brought forward the Motion for circulation of this Bill 
and not for belect Committee for consideration. I am sure, Sir, that the bulk 
of the opinion of the Muslim community will be in favour of roy Bill, but it 
will strengthen the hands of this Honourable House by inviting them through 
the proper channel.

I admit that it is not a parfect Bill. But certainly it is a great improve
ment on the existing practice and the management which is considered very 
luuiesirablc. Under the present condition no independent and responsible 
person could be elected to these committees.

In the years 1862 and 1877, Government arrived at an agreement with a 
few Muslims and fomted two different managing committees of the Jama 
Masjid and Fatehpuri Masjid, but the meml>er8hip of these committees was 
for lifetime without any rules and regulations. By this Bill, the term of mem
bership is changed from lifetime to five ĵ ears. Time has been advanced and 
changed that the public in general have no confidence in such unrepresentative 
and undemocratic committees. Those who read the local Urdu papers must 
ho fully aware of the Court case wliiĉ h is going on between the members of 
the public and the managing committee of the Fatehpuri Mosque. I do 
not like the idea of wasting the time of the House by entering into lengthy 
criticisms which are published from time to time in local Urdu papers.

Sir, large property is attached with these Mosques which yield an income 
f̂ a considerable amoimt, and the public is in complete darkness about the 

management. No annual administration report is issued by the present 
mittees nor have I seen anv audited accounts in the local papers. It is higMy 
desirable that the committee which is to manage such a large property, which 
these Mosques possess, should l>e properly constituted by some piece of legis
lation and not by agreement.

The public in general may not be satisfied with the constitution of the 
committee which I have embodied in my Bill, as I have adopted the idea of
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[Kunwar Hajee lemaiel Alikhan.]
representation by means of indirect election. In my humble opinion direct 
election is an ezpensive machinery which we must avoid as far as possible for 
such religious or semi-religious institutions. I have also made provision in 
this Bill that any mosque can come under the management of this Committee 
by the consent of the Chief Commissioner.

Sir, before I resume my seat I will strongly urge upon the Government to 
actively co-operate in seeing that this change is brought about without further 
loss of time.

Sir, I move.
T h e  H o n o u r a b l e  Mr. F. H. PUCKLE (Home Secretary) : Sir, Gov

ernment do not oppose circulation of this Bill, but I want to make it very clear 
at this stage that the ultimate attitude of Government towards it will depend 
entirely on what the local feeling in Delhi is regarding it. The Honourable 
Mover himself has admitted that he does not know what local conditions in 
Delhi are, and I fatocy most of us here are in the same case. The handling 
of this Bill will require, I fancy, a considerable amount of tact, if it is not to 
arouse resentment. Government’s future attitude will depend entirely on the 
opinions which come in as a result of circulation.

T h e  H o n o u r a b le  t h e  PRESIDENT : The Question is :
“ That the Bill to make better provision for the administration of Masajid and the 

£ndowment of the Janna Masjid, Fatehpuri Masjid and Kalan Majid of Delhi be circulated 
for the purpose of eliciting opinion thereon. ’*

The Motion was adopted.

d6d COtNOIL OJ* STATE. f l6 T H  M a EOH 1939.

RESOLUTION RE CONSTITUTION OF THE LEGISLATURES IN INDIA 
ON A UNI-CAMERAL AND ENTIRELY ELECTED BASIS.

♦Th e  H o n o u r a b l e  M r . KUMARSANKAR RAY CHAUDHURY (East 
Bengal: Non-Muhammadan) : Sir, I beg to move the Resolution which 
stonds in my name and runs as follows :

This Council recommends to the Governor General in Council to have the Govern- 
meni of India Act, 1935, so amended as to allow the constitution of the Legislatures both 
oenural and provinoial in India on an economic and uni-caaneral basis giving (a) represen
tation to agricultural, commerical, industrial and intellectual interests in the country in 
proportion to their contribution to the coffers of the State by way of direct taxation ; and
(6) equal representation to the capitalist and labour section of each of the above interests 
acoonling to the following classification, v « .:—

(f) those deriving their income from agriculture and paying land revenue therefor 
will form the capitalist and those actually cultivating the lands will form the 
labour section of the agricultural interest ; *

{ii) those deriving their income from commercial pursuits and paying income-tax 
therefor will form the capitalist and those of the same pursuit but not paying 
any income-tax therefor will form the labour section of the commercial 
interest ;

m ) those deriving their income from the various professions and both public and 
private services and paying income-tax therefor will form the capitalist and 
those able to read and write in any vernacular language will form the labour 
section of the intellectual interest; and

(♦«) those deriving their income from industrial pursmts and paying income-tax 
therefor will form the capitalist and those engaged in such pursuits but 
paying no income-tax therefor and all factory labourers will form the 
lalx>ur eeotion of the industrial interest.**

*Not corrected by the Honourable Member.



On the 23rd September, 1929,1 had moved a similar Resolution in the Goun-
oil of State and the Government opposed it on the ground that that was not 
a proper time nor a fitting place for such discussion as the Statutory Commis* 
sion was engaged on an exhaustive inquiry on all the questions affecting the 
constitution. Now, however, that both British India and Indian India are 
clamouring for the i*awing up of a constitution of their own and His Excellency 
the Viceroy has asked the Indian Chiefs to recognise the validity of such claims 
on behalf of their subjects in a manner, I venture to submit that it is time to 
take up the matter once again and bring it before public notice. It is with 
this object and not so much as to force the Government to accept my Resolu
tion that I stand before the House today.

Bryce in his Modern Denmracy, Vol II, page 462, says :
“  The functions thrust upon Governments are becoming more numerous and com

plex, so that greater and greater s.pecial knowledge and skill are required to discharge 
them **

and at page 620 of the same book he says :
“  Alike in France, in America and in England the constitirtional machinery that ezifitfl 

for investigating, preparing and enacting legislation upon economic and industrial topics 
has failed to give satisfaction

Several countries in Europe have therefore made provisions for safeguarding 
the various economic interests when remodelling their constitutions. England 
has created a Board of Trade and Germany a National Economic Ccmncil 
whose function------

** is one of conciliation and harmonisation of the ideals of the workers and employers 
with a view to increasing thereby the technical efficiencj'  ̂of production **

and it is endowed with sufficient political power to place it on a parity with the 
Reichstag in matters of legislation. The Fascist Grand Council which has 
of late supplanted the Parliament in Italy is also on an economic basis, giving 
representaticm to capitalist and labour organisations existing in the country 
on an equal footing.
(At this stage the Honourable the President vacated the Chair, which was 

taken by the Honourable Sir David Devadoss.)
Mr. Gladstone acknowledged that— ^

a large diversity of representation is a capital object in a good electoral system * 

and Lord Acton observed—
“  The most certain test by which we <»n judge whether a nation is really free is the 

amount of security enjoyed by the minorities

Mill went so far as to say :
“ It is an essential part of democracy that minorities should be represented. No 

real democracy, nothing but a false show of democracy is possible without it

Bagehot characterises a good Parliament as being one in which—•
“  the majority ought to represent the general average intelligence of the country and 

the various members ought to repr«^eat the various special interests, special opinions and 
special prejudices to be found in the community. There ought to be an advocate for every 
particular sect

It was contended that the adoption on a scale almost universal of the prin- 
cipl© of single member constituencies would secure adequate representtttion 
to minorities. This anticipation has nowhere been fulfilled. On the contrary

<30NSTlTltfl0N OF LEGISLATURES ON A UNI-CAMBRAL AND ELECTED BASIS.
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it has tended to the exaggeration of majorities. In the United States Congress
about one-half of the members are lawyers. In the French Senate-

"the bulk of the Senators have of late years been professional men, chiefly physi-
cians and lawyers, with a few agriculturists. The higher walks of commerce, landed pro-
perty and industry arc not largely represented".

The French Chamber of Deputies consists chiefly of the same upper strata
of the middle classes as does the United States Congress or the Parliament
of Canada, the chief difference being that in those bodies there are even more
lawyers. A similar condition also prevails in the Legislatures in India, al-
though the Government had tried to minimise its bad effect by providing
special representation to special interests to a very limited extent, viz.,
the landlords, the various chambers of commerce and industrial labour. The
Report of the Committee of the All-Parties Conference (Nehru Report) at
page 49 says:

" We are certain that as soon as India is free and can face her problems unhampered
by alien authority and intervention, the minds of her people will t.urn to the vital problems
of the day. The result will be that parties will be formed in the c-ountry and in the Legis-
lature on entirely other grounds chiefly economic we presume. We shall then find Hindus
and Muslims and Sikhs in one party acting together"_

Sir, if organised society in which all people have their just dues and fair
share of the amenities of life consistent with the welfare of the State as a whole,
living in harmonious co-operation be the end of social evolution, an end which
had been attained in India of old and which is being sought to be attained by
the Congress again, I think we should chalk out a path of our own by evolv-
ing a scheme of representation in the Legislatures which will as much as pos-
sible ensure to various economic interests in the country the power and in-
fluence to shape the destinies of the country in proportion to their stake and
importance. I have therefore proposed that representation should be given
to agricultural, commercial, industrial and intellectual interests in the country
in proportion to their contributions to the coffers of the State by way of direct
taxation in the shape of land revenue and income-tax. This classification,
I venture to submit, is comprehensive of all the interests existing in the country
and their fair representation on the definite principle of their contribution to
the State coffers will set at rest the mad rush for the grabbing of more power
by one interest or the other and lead by a process of attribution and rubbing
off of angularities to harmonious co-operation for the benefit and levelling up
of the status of all interests. So long, Sir, as private ownership is recog-
nised, and the Congress has not yet advocated its abolition, for purposes of
harmonious co-operation and safeguarding the interests of both capital which
is yet strong and labour which is now weak but is gradually coming into
power, it is, I submit, necessary that they should have equal representation
so as to be able to meet each other face to face with equal strength and effect
a harmonious co-operation instead of being thrown to the wall by the other.
Capital and labour, Sir, have an international aspect and as such representa-
tion on an economic basis is more likely to build up the Indian nation more
rapidly than representation on a territorial basis with all its local patriotism
and jealousies.

I shall now deal with the remaining part of my Resolution relating to the
constitution of the Legislature on a uni-cameral basis.

(At this stage the Honourable the President resumed the Chair.)
Most of the countries in Europe other than England and France where

unitary forms of government prevail, and the United States of America and
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the Domiuions of Can.id», Sonth Afrin,t and Australia were formed
4-:; r-. vr, out of the frd~rat.inn of di I['('rent St.<Lt.t~3 and ,t hi-cameral

form of Iw!i"h~,nre had to he adopted for the purpose of safe-
gllardin~: thn :t,e,t!()11~1v UlIardC'rl interests of i)tdb" which had been in conflict
with onc another bcfoi·(, ! he F(·,il-ratiol1. In l~lldand the Barons were the first,
to wrest the J1Q1.·;ers from tIH,SO\,(,~'l':i2'l aild "c'tainl'rj it in tlie Upper HouRI'
and t)~e Lower Hou-«- lull IlO popular foundat ion till a VPl'." late' period and
when It c.unc to POWI!!' it. d"priv,')d t,he Up per House of it ll pOln'!'" in ]D11 oyer
monev Bill~ and put;cll nn.! to their co-ordinate n uthoritv in matters of
ordinary le'!:i,,]ahon hv Jp'1.vill~ t·o them only a two years' .-;!l~:;pen,;i\'(' veto.

Tn Frn noo aftr-r T,'llIi,; :\apnll'()1l Bon.ip.ut« hall 1)('('11 taken prisoner,
the J(':zishlin' ho(h- PIPn ill n uthor it.v, 00111]):).-;(d of a Illilj·ority of thre« monar-
chist parti(·,.: fi(,'hfincr auain'..;t 011(' ;lIwther, ,dTOl'd"d all oppurtlltlity rOT «reat-
in'! the Fr('il(·h 1{"P!1h!i" hy it (najorit.v of one vote, but when the constit.ution
\I'ns !iei!lg fr<l!l1f'd jlj(' lll;)n::l'chi,.:t-; provnilrvl over the rcpuhlicn.n» who prefer-
rod the lllli-e;Ulll'r'l! S\·,;t"lll .uul pst"hli"li(!d the Up pr-r House.

011 acc-ount of t !J(' S \-S[(,1ll of ,.it:diljil 'H'PV:t il i 11'.': in I \w LOII'I'!' Houses
hein.L( unsound IUilVin2: 10' the «rr-.u ion of p'l;·ty m.ij ori tv a n.] administration
of !!overll III "Il f'· on :H,tv lines nn.l "(JIlSI''l'l 'ut iJ::st.\' lecri,/ati!)!),; to ,,('r','(~ sec-
t iona l intcrr-sr« the ('xisil'IH'(' of t.ho second ('\M1ll1)[J!' has been songht to be
jnst ificd ill the hr)pe t hat it would prevent. ha stv Iccris!iltioll. Blit in actual
pr;1.('.ticu thi-. hiH h,trd1,\' orcurrr-r]. Th i-, i~ what Brvco ill his Jfo({Grn Demo-
C/'{/.ClC8 "i\ ,\':; :

(In Fra nco ) ""-hil s > f"ding i h •• natural and inevitable jcal ou sy of n second charnbe r

toward» a fir-et ch.uulx-r, it l'c('()glli~e~it" inferiori ty and seldom ch n i1engcs its rival to it duel.
In [Swit z-ulo nd , . . ... t.hr-rc- i,; no pro vis ion for deciding an issue on which t.he
Houses 111:\Y (liffl'r. hut dirr'I'{'1'!N":--: u rr- noit hor frecucn t 110)' sorio 11S ".

In Canada. this i,; whut }Iarriot in his Second Chamber at page 101 says:
"That it. wouh l j")pn."· d..Jnvs upon ill-concoivcd kgislntive projec-ts, that it would

givn time' to t h» ,·l"d<>r;;h' [.,1' ,;"1,,,r -r-cond t.hought that it would socure the country
again,;t politic-al'''''p''i,,,''; anr] wou ld circuruvcn t unscrupulous party st.ra.tagoms, the
Sf-nq.t.') has in evr-rv I'o~puet di-.;apP()lllted th» I.ope« of its sponsors ",

Thc Australian Senate ha,; also failed to pcrform-
"both it" "!lC·,·i,)!f1lnd i()ll~ and \I hot. is conside-red to be it s main funet.ion, viz., that

of pro tect ing (h,' cl,,'''(oraif' from h'g:i,Jotion of an advanced t.y pe ".

And 'Voorlrow Wilson al. In.'!e Vl l I of his preface to CllJlgl'f'.8Sional Gorern:
men! ''fwakin'! of the Amcr icn.n RClmj,e says:

"It i,..; t,t) bn ,[ollhkd whnt.ll<'r I could say quire so confidr-nt ly no w as I "aid in 1884
chat. tho S"nat.e of ill" lTnikd Stn.tos faithfully represents t he several elements of t ho
Nation'~ make up unr l [~:nli..;h'" 1<1<' with a prudent and normally const itutcd moderating
and rovl:,qn~ ch.unbr-r .

Spender in hi,; Public [:'fe, Volume 1, pa.ge 170, therefore is constrained to
"ay:

" Tt i, impos-ible (hilt a crcat olectora te conscious of its power will ever again give
ait hcr the horc-ditarv p',';rs or 'my body of men elected by fancy franc-hi-e the power of veto
oyer its own clP('lS1on;;.; .

Confronted with this "tatl' of fads a.url the difficulty of adopting a sound prin-
ciple of eledill~: the f'('('()]1rlchamber several States in Europe have clone aw<ty
with tho sor-ond ehambcr. And J submit that if equal seats are given to capital
and labour and all economic interests to be found in the country are given theirr
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proper share of representation in the V~~i!'llft,tureit will have the eff3ct of
rolling up the two chambers into one instead of making it a two-legged body,
one leg trying to go one way than the other and prevent hasty legislation by
any interested section thereof.

I will now, Sir, bring my remarks to a close by quoting one observation
from Waiter Bagehot's English Oonstiuuion; 1920, at page 107. It runs as
follows:

" With a perfect lower house it is certain that an upper house would be scarcely of
any value. If we had an ideal House of Commons perfectly representing the nation, al-
ways moderate, never passionate, abounding in men of leisure, never omitting the slow and
steady forms necessary for good conaidcra.tion , it is cer+ain that we should not need a higher
chamber. The work would bp none so wr-ll that we should not want anyone to look over
or revise it. And whatever is unnecessary in government is pernicious. Human life makes
so much complexity necessary that an ar t.iflcia l addition is sure to do harm. You cannot
tell where the needless bit of machinery will catch and clog t.he hundred needful wheels,
but the chances are conclusive that it will impede them somewhere ".

Sir, with these words, I beg to commend my Resolution.

THE HONOURABLETHE PRE'lIDE~T (to the Honourable the Leader of
the House): If you will proceed with your reply to the Resolution, it will
simplify matters.

THE HONOURAULl-lKU:-Tw\R :SIR .TAGDT'3H PRA'lAD (Leader of the
House): I am sure, Sir, that Honourable Members have been duly impressed
by the compendiousness of the Resolution. I must also congratulate my
Honourable friend on the persistence of his constitutional ideas, because
I gather that notice of a Resolution on somewhat similar lines was given by
him as far back as 1925, but I believe he did not pursue the matter to the bitter
end and did not move t.he Resolution. I am sure that mv Honourable friend
did not expect that a Resolution of this kind could he accepted by any Govern.
ment. He said his idea was to bring it to the notice of the public. Further,
we are grateful to him for the glimpses which he hasgiven us into world history,
especially in its constitutional aspects, as, for exam plo, the views of certain
constitutional historians about France, Switzerland, Australia, and so on. I
regret very much that not being as close a student as he is of constitutional
doctrine I was not able to follow the relevancy of his remarks in regard to the
Resolution which he has moved, but I take it that the Resolution-and I
hope he will correct me if I am wrong-purports t.o ha.ve two principles, first,
that all Legislatures should he uni-cameral and secondly, that representation
should be on an economic basis. 'Vcll, as rczards the first point, that is whether
the Legislature should be bi-cameral or uni-camera I, as my Honourable friend
knows, the whole of this question was very carefullv gone into before the Gov-
ernment of India Act was passed. The whole problem was discussed and a.
certain number of provinces have got bi-cameral Legislatures, but, as he pro-
bably knows, under section 308 of the Government of India Act, it is open
at the end of 10 years after the commencement of Part III of the Act for any
Provincial Minister, on behalf of the Council of Ministers to get a Resolution
passed to be submitted to Parliament, t.hat the Legislature should be bi-
cameral or should be uni-cameral. So far, therefore, as the provinces are
concerned, I would suggest to my Honourable friend that he had better wa.it
t.iIl the period of 10 vears is over and then stimulate action on the part ofthe
Provincial Ministers if he still at that time holds the same views as he doesnow,'·
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As regards the Federal Legislature, that under the Act is going to be bi-
cameral. Until the Government of India Act is altered, I fear there is no hope
in that direction so far as the Federal Legislature is concerned.

As regards the system of election, the present constituencies are based
on a territorial and communal basis and there again, as far as the provinces
are concerned, it is open to the Minister to suggest changes. That must be
done at the end of ]0 yean; and I would therefore commend the same course
so far as the electoral arrangements are concerned to my Honourable friend
as I have done with regard to the question whether there should be two Cham-
bers or one.

I at once concede one claim that has been made by my Honourable friend
that he has struck out a path of his own, because, as far as my information
gocs, no constitution in the world at present is exactly on the lines which he
has suggested. If I am wrong, I hope he will correct me. I should like to
ask him whether any constitution at present in any part of the world, east
or west, is based on the lines which he has suggested in his Resolution. And
therefore I hope he will not consider me to be too unsympathetic or too con-
servative if I must decline at this stage to accept this revolutionary change
in the system of the constitution which he has suggested.

THE HONOURABLEMR. P. N. SAPRU: You must congratulate him
on his originality, Sir.

THE HONOt:RABLEKUNWARSIR JAUDl8H PRASAD: That I have
already done, for having struck out a path of his own. I am afraid that at
the moment he seems to be a somewhat lonely revolutionary, I hope in time
he will be able to get a few more companions, first among the members of his
own party, and then perhaps among the other Members of the House .

I therefore must with considerable reluctance oppose my Honourable
friend's Resolution. I would also suggest to him that, having now ventilated
his views, he might now think it desirable to withdraw his Resolution.

* THE HONOURABLEMR. KUMARSANKAR RAY CHAUDHURY:
The Honourable the Leader of the House has referred to the Government of
India Act. I know that under the Government of India Act we have to wait
and we have to go through a particular process. That is exactly why I want
the Government of India Act to be changed. As regards the nature of
my proposal, I submit that the Italian constitution is based on similar lines.
The Fascist Grand Council is based on an economic basis. What they have
given is representation to the different economic organisations, both capita-
listic and labour, and my proposal is based on similar lines, but the only differ-
ence between that and what I propose is that in my Resolution I propose
that instead of giving representation to the various economic organisations
you give representation to the people directly who form part of those economic
organisations, so that the constitution may be based more upon popular fran-
chise than upon closed bodies like the Chambers of Commerce and the other
sectional organisations.

THE HI)NOURABLETHE PRESIDENT: I am sure our successors will
take that into consideration.

THE HONOURABLEMR. KUMARSANKAR RAY CHAUDHURY: It
was not so much with a hope that this House, constituted as it is, should pass

"Not. corrected by the Honourable Member.
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my Resolution hut with a view to ventilate my proposal t.hat I brought this
Resolution. If leave is granted me, I will now withdraw it.

The Resolution was, by leave of the Council, withdrawn,

t:lTATEMENT OF BUSINE:::;:::;,

'rm; ,HOSULiltA13LE KUNWAR ::lm JAGD1:::lH l)I-L<\'~Al) (Leader of the
Housc) : Sir, as the Honourable Members are aware we meet. again on Monday,
the 20th which is a day appointed for non-official business. I propose that the
Council may mcet again on \Veclnc,.,day, the 22nd when the following CO\'('r!l'
went Bills will come before the COUJl(,j] :

A Bill to establish standards of \\eigbt t.hrougliout Brit.isl: India.
A Bill further to amend t h« Indian Merchant Shipping Ad, H123, for a

certain purpose.
A Bill to amend the InSlll'1tIH'C Ad, 1935.
A Bill further to amend the ht\\, relating to the l'rutcdioll of Fnvr-nt.ious

and Designs.
A Hill furl her 10 amend the \\' orkiueu's Comp('II"at.ion Ad, l\J2;~, for a

certain purpose,
A Bill to .unc-ud the Cotton tiinnill!,( awl Pn'~tiill!.( F'ldul'il';'; Act, HI~[J,

for ('PJ'iaill Jnlrr)()~('S, ' "

The Council then adjourned till Elt'Yen of 1.11('Clock on Monday, the
20th March, Hl39.




